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PREFACE 

I. the Chairman, Standing Committee on Agriculture having been 
autl,orised by the Committee to submit the Report on their behalf, 
presP.nt this Seventh Report on the National Co-operative Development 
Corporation (Amendment) Bill, 1995. 

2. The Standing Committee on Agriculture was re-constituted on 
2nd August, 1996. One of the functions of the Standing Committee as 
laid down in R"le 331E of the Rules of Procedure and Conduct of 
Business in Lok Sabha is to examine such Bills pertaining to the 
Ministries/Departments concerned as are referred to the Committee 
by the Chairman, Ra,ya Sabha or the Speaker, as the case may be, and 
;nake a reoort ther~on to the Houses. 

3. The Committee took evidence of the representatives of the 
Minis<ry 01 Agriculture (Department of Agriculture & Co-operation) 
on 5th D""~mber, 1996. The Committee wish to express their thanks to 
the Offices of the Ministry of Agriculture (Department of Agriculture 
and Co-operation) ;or plaCl_"!; before them, the material and informahon 
which they desire:d in connection with the examination of Bill and for 
giving evidence before the Committee. 

4. The Committee consider and adopted the Report at their sitting 
held or. J 2th December, 1996. 
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12 Decert:ber, 1996 
2J Agrahayana, 1918 (Saka) 

I V) 

SANTOSH KUMAR GANGWAR, 
Chairman, 

Stal1diJ1~l{ Committee em Agr;culture. 



REPORT 

THE NATIONAL CO-OPERATIVE DEVELOPMENT 
CORPORATION (AMENDMENT) BILL, 1995 

The National Co-operative Development Corporation (Amendment) 
Bill, 1995, as introduced in Raj)'a Sobha on 25th August, 1995, was 
referred to the Departmentally rdated Standing Committee on 
Agriculture by Hon'ble Speaker on 8.9.1995 (or examination and to 
make a report thereon under Rule 331 (El (B) o( the Rules o( Procedure 
a"d Conduct 01 Busine;, in Lok Sabna. Before the Committee could 
present their Report, the Tenth Lok Sabha was dissolved on 10th May, 
1995 and consequently the Standing Committee ccased to exist. As " 
result of this, a!1 business pending before the Committee lapsed. 

1.2 After the reconstitution of the St<lndmg Committee in the 
Eleventh Lo~ Sobha, th~ Hon'ble Chairman, Rajya Sabha again 
requested for reference of the said Bill to the Standing Committee on 
Agnculture for examination anti Report. 

1.3 ThE' Bill has been again referred by the Hon'ble Speaker under 
Rule 331E (B) of the Rules of Procedure and Conduct of Business m 
Lok Sabha by the Hon'ble Speaker on 28.09.1996. 

1.4 The Nahonal Co-operative Development Corporation (NCDC) 
was originated through the All India Rural Credit Survey Committee 
Re!,ort, 1954 constituted by the Reserve Bank of India. The Government 
of Indi~ on the recommendations of the Committee set up NCDC in 
March, 1963 under an Act by Parliament. (Act No. 26 of 1962) 111e 
prinlary objective for the NCDC was to plan and promote programmes 
for the production, processing, marketing, storage, export and import 
of agricultural produce, foodstuffs and certain other commodities 
through the cooy·rative societies in t!\e country. The Act was modified 
in 1973 and 1974 through two amE'ndments to enlarge its scope to 
cov~r weaker sections programmes like scheduled castes/scheduled 
tribes co-operatives, poultry, dairy, fishery, etc. 

1.5 A proposal to further amend the NCDC Act to mclude 
!1orticult'Jfe, aninlal husbandry, forestry, pisClculture, other allied 
activities, industrial goods of industrial cooperatives, cottage, Village 



and allied industries .lnd ntral cr(\fts. livestock and certain notified 
sen· ices was t~k('n up and an informal Committee comprising 
of officials from the Department ()f Av,riculture & Cooperation and 
the national Cooperative Development Corporation was constituted 
in September. 1984. The Committee's report was finalised in 
July. 1985. Major recommendations made by this informal Committee 
related to 

(i) Expanding the scope and functions of the NCDC. 

(ii) Changing the composition of the General Council. 

(iii) Power to raise funds through donations, gifts etc. and 
depOSIt of funds in scheduled banks besides Reserve Bank 
of India. State C(,operative Banks and State Bank of India. 

(IV) EXL'mptlOll Irom ~lIbmlSSlun 01 programme of activities and 
financiill estimates to Covernment for prior approval. 

(v) Exemption from CAG Audit. 

(vi) Granting permission to NCDC to make regulations under 
Section 23 of NCDC Act concerning staff matters. 

(vii) Exemptiun from payment of income Tax. 

1 h Tht' clDnn' "',lId report was examined III the Deptt. III 
(llnsultatlon With th~ llthL'r (onccrncd Ministries/ Departments and the 
PI.lnning Commission. After (onsultation it was decided to further 
amend the NCDC Act. 1962 to cover the first three suggestions only. 
n,ese amendments h.we been incorporated in the Amendment Bill, 
1995. 

1.7 During oral evidence of the representati\'es of the Ministry of 
Agriculture. Department of Agriculture & Cooperation on Thursday. 
the 5th December. 1996. the Committee enqUired into the reasons for 
not accepting the last four recommendations of the Informal Committee. 
The Department m their written replv stated the reasons for non
covprage of the last four recommendations/suggestions of the- report 
or the Informal Committee as under 

(i) and (ii) The Activities of the NCDC are financed out of loans 
from the Government of India. Loans from the Government of India 
are passed on to the cooperatives/State Governments with a margin 
in the rate of mterl'st \ ... 'hlch generates NCDC's own resources, 



illter-a/ia, for meeting its administrative expenses. In view of this and 
considering that no justification has been furnished for discontinuance 
of the existing syotem of CAG Audit, the NCDC m"y not be 
empowered to entrust its audit to other auditors. On the same lines 
it was suggested that the NCDC should continue to submit its 
prog;.unm£ of activities and financial estimates to the Government for 
!,rior approval. 

(iii) The NCDC proposed to have full autonomy in matters of 
appointment, conditions of service, etc. of its employees subject to 
approval of the Board of Management whose members are nominated 
by the Central Government arod includes, among others, Secretary 
(A&C) and FA (A&C). Presently, the NCDC is not fully fo!lowlIlg the 
rules, scales of pay, conditions of service as applictlble in the 
Government. The NCDC has its own TA/DA rules etc. The NCDC is 
not fully following the conditions of service as applicable to the public 
sector undertakings. Considering the aforesaid aspects, this 
reconlmendation was not agreed to. 

(iv) This recommendation was not agreed to for the following 
reasons:~ 

(1) The payment of Income Tax has not impeded the activities 
of the Corporation for which its was created. 

(2) TIle ~lnnual accounts of the Corporation does not show any 
SIgn of resource constraints for which the exemption from 
payment of Income Tax is required. 

(3) The tax burden on all Corporate entities has been 
s"bstantially reduced with the reduction in corporate tax 
rates in the preceding few years. 

(4) At present an exercise is going on in connection with 
simpli"fication and rationalisation of direct tax laws with an 
intention to do awa.y with as many exemptions as possibl'? 
Any implementation of the proposal to exempt a 
(orporation from the payment of income tax will hence be 
not in consonance with the present policy of the 
Government. Further, any such prop"sal if implemented will 
also create demand from other Corporations also for 
prOViding similar tax exemption. 



.. 
CLAUSE-WISE CONSIDERATION OF THE AMENDMENT 

BILL OF 1995 

1.8 ThE" Bill under consideratIOn aims to bring out certain 
amendments in the National Cooperative Development Corporation 
Ad. 1902. A copy "I the Ad 01 1%2 as amended upto 1974 and the 
bill of 1995 under consideration are at Appendix I & II. 

I lJ n,c Stdh.'mc'nt of ()bJI.·("t~ and Rl',lsons dttached to the Bill states 
thilt III the t'xecutwn lli thl.' NatIOnal Cooperative Development 
Corporation Act. 1%2. with the passage of lime It was felt that there 
was need to furth~r broad base the activities of the Corporation. With 
it view to enlarge the .scope of the Act, an informal Committee was 
(OJ)!:Ihtu!ed \vhich fe(ommcndcd that the activities of the Corporation 
lurther be broad based. Prior to 1974. the functions of the NCDC were 
)united to planning .1Ild promoting programmes for the production, 
processing. marketing. storage. export and import of agricultural 
produce and notified Clllnmodttics through cooperative societies. In 
pllr~u.\nc(' of the rl'CtHllmt.'ndations of the Expert Committee appointed 
hv I hI..' Cov!. of Indi,l to studY the wnrkin~ of NCDC. the Nationa) 
C'"operatlve Devl'l"plIll'nt Corporation Act. 1962 was amended in 1974 
broad basing the constitutional set up of the General Council and the 
floard ,,( Mana~.ment 01 the Corporation and expanding the activities 
{d the Corporation to the dl've)opment of fishery, dairy, poultry and 
mmor forest produce, cnldrgement of sources of funds by enabling it 
to mobilise market borrowings and borrowings from any other 
authurity. organization or institution as may be specifically approved 
by the Central Govt. in this behalf. 

1.10 It is accordingly propo~('d to amend the said Act, inter-alia to 
provide for 

(I) covermg livestock and notified services amongst its 
activities; 

(iil authorising the corporation to accept grants, donations 
etc. from any agency in ,md outside India; and 

(iii) empowering the corporation to waive, in suitable cases 
conditions with regard to guarantee. 

1.11 In connection with the examination of the Bill, the Committee 
had an informal meeting with the Officers of National Cooperative 
Development Corporation at their Headquarters on Monday. the 2nd 
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December, 1996 and took oral evidence of the representatives of the 
Ministry of Agriculture (Deptt. of Agriculture and Cooperation) on 5th 
December, 1996. 

1.12 The Committee have considered the bill clause by clause in 
light of the discussions and written replies of the Government to the 
questions raised by the Committee. In order to m,ke the proposed Bill 
more purposefuJ and effectiv£" the sections .lna cI,lllses rrnr()~('d to 
be amended through the Bill are discussed below: 

Long TItle 

1.13 Clause 2 of the Bill seeks to amend the Preamble of the 
NCDC Act, 1992 (which will be referred to here after as Principal 
Act). 

1.14 It 5ugge"ts that III the National Cooperative Development 
Corporation Act, 1\162 (hereafter referred to as the prinnpal Act) in 
the long titJe,. for the words "and certain other cornmoLiilies", thL' 
words "and certain other commodities and services" sh,,11 bC' 
substituted. 

1.15 The existing Preamble in the NCDC Act, 1962 reads as 
follows :-

"An act to prOVide for the incorporation and regulation of a 
corporation for the purpose of planning and promoting programmes 
for the production, processing, marketing, storage, export and 
import of agricultural produce, food stuffs and certain other 
commodities, on cooperative principles and for ITI<lttcrs connected 
therewith." 

1.16 After the proposed amendment the Preamble will rC.ld os 
under:-

"An Act to provide for the incorporation and regulation of ., 
corporation for the purpose of planning. promoting programmes 
for the production, processing, marketing, storage, export ,nd 
import of agri(uJturaJ product', foodstuffs and certain othl'r 
commodities and sat'ICes on cooperative princirles iu,d for matters 
connected therewith . ., 

1.17 Regarding the need for such an amendment, tI,e informal 
Committee set up to go Into the questions of amendments reqUlrl'd 111 



the NCDC Act. 1962 stated th't a revised Preamble is suggested 
keeping In view the proposal of the Department of Industrial 

• Oevelopment of mcludmg mdustnal cooperatives m the rural areas, as 
also wool. leather and similar items of livestock products in which the 
weaker sections of the community would be interested, within the 
purview of the NCDC Act. 1962 and also utilising certain features of 
the Preamble in the NABARD Act. 198\. 

Definitions 
C/""s" .l (,) 4 th" Ill/I 

\.18 Section 2 (a) of the Principal Act 1962 reads as follows 

• 

2 (a). "agricultural produce" includes the following classes of 
commodities, Ildmely 

(i) edible 011 seeds; 

(II) cattle fodder. includmg oil cakes and other concentrates; 

(iii) raw cotton, whether ginned or unginned, and cotton seed; 

(i,,) r,IV Jute; and 

(v) vegetable oils. 

J.l9 Clause 3 (i) of the Bill which seeks to amend Section 2 (a) of the 
Principal Act, reads as follows :-

(i) for clause (a). the following clause shall be substituted 
namely:-

(a) "agricultural produce" includes the following: 

(I) edible & non-edible 011 seeds; 

(ii) cattle feed, including oil cakes and other ingredients; 

(iii) produce of horticulture & animal husbandry; 

(Iv) forestry; 

(v) poultry farming; 

(VI) pist:icultuTe; .lnd 

(vii) other allied activities, whether or not undertaken jointly 
With agriculture. 
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1.20 Rel(arding the need to cover a wide range "f the produces of 
agriculturl? and other allied activities in S~cti(l(1 '2 (a) of the NCDC 
Act, 1962, the Committee have been informed 'in a note that 
horticulture. forestry, d~iry & poultry, pisciculture and Animal 
Husbandry are activities alli~d to Agriculture. Therefore, clause (a) of 
Sect;on 2 should be amended on the lines of the provisions of the 
NABARD Act, 1981. 

1.21 R~guding the justifitation for inclusion of non-edible oilseeds, 
the Departm ... ·nt of Agriculiu(C' & Cooperation In the \'vritlen reply hil~ 
stated that "the in~ention of U1c1uding 'non-edible ollseeds' is to enable 
NCDC tf' :lssisf prodlll.::tion/colle(t1on, processing etc. ()f non-edible' 
oilse~ds like neem, sal, mahuwa, karnaJa, castor etc. There ,He two 
kinds of non-edible oilseeds : conventional non-edible oilseeds like 
castor alld .linseeds, and non-conventional non-edible oilseeds like 
kuslIm, branja, jajoba etc. There is distinct potential for taking up 
programn,es in these sectors in States like AP, MP, UP, Cujarat and 
Rajasthan in Ule cooperative sector. Both these kinds of oilseeds have 
medicinal/industrial applications. At present, these oilseeds have to be 
sold by the plOducers almost at throwaway prices. Proeeosing of the 
oilseeds will result in value addition and will fetch remunerative price 
for the farmers." 

1.22 AnswerU1g to " query, whether apart from edible and non
edible oilseeds, addition of 'other seeds for production purposes' will 
m,ke the clal'se nlOr~ comprehensive, the Ministry of Agriculture in 
the written reply has ::;tated that "addition of the term 'other seeds' 
will no doubt ma!;e the clause comprehensive, other seeds arc already 
induded in Section Q (2) (c) of NCDC Act and this will serve the 
purpose." 

1.23 In reply to a query, whether inclusion of duckery, piggery, 
go.~i~ry end quail farming in 'poultry farming' in Section 2a (v) 
will fl;rther broaden the activities, the Department of Agriculture 
& C00peration III , written r~ply has statcd that activities Ilk" 
piggery, goatery. rabbitry etc. will be covered by the generic term 
'livestock' which is alrei:ldy proposed to be inscrtt:d lhrou,.;h Ihl' 
Amendlllent bill. 'Ouckery' ilnd 'quail Carnllng' will bet cnvcTl"d 
under the broad head 'poliitry farming' which is included in the 
proposed detmitlOn 01 'agricultural produce: 



(JIII/se J (II) 

124 Through Clause 3 (II) of the BIll. it hos been proposed to 
in~ert a new sub-sectilln aftl'r Clause ("b) (If Section 2 of the Principal 
Act, to define central fin,lOcing in~tituti(ln ,15 Industrial Development 
Ronk of India established under Sub-section (1) of Section 3 of the 
Industrial Development Bonk of IndIa Act, 1964 and to include an 
lJ):o;titution ~p(>cified in Sc('tioJ1 f,A of thClt Act. 

1.25 Section 2 (a), (aa), (ab) and (b) in the Original Act read as 
llnd('r: 

• 

"In this Act unless the context otherwise requires ;-

(a) "agricultural produce" 'includes the following/classes (If 
commodIties, namelv 

(i) ...... edible oil seeds; 

(ii) Cattle fodder. including oil-cakes and other concentrates; 

(Iii) raw cotton. whether ginned or ungilUled and cotton seed; 

(iv) raw jute; and 

(v) vegetable oils . 

.., / (aa) "bank" means a nationalised bank and includes a 
scheduled bank./ 

..... I(.-,b) "Board" meiln~ the l3o.1rd of m.magement of Ihe 
Corporalion <"(lnslituted under SectIOn 10. 

(b) '·Centr.)) Warehousing CorplHdtion" means the Central 
V\'.Hl'holising Corporation established under section 17 of the 
.. \);rlcllltural I'mduce (IJcvclopment and Wareh(lusing) Corporation Act, 
IQ<;6. 

Sub!'lItulpd bv Ihe NCOC (Am('ndmf'lltl Act. IY74. lor th~ words "meo1ns any 01 the 
f\llh lwlllg'·. 

•• rht' W\lrdS ··fl"ll.Jdstults. Ill("ludlllg"" IlnHIlt'd bv thE' NCDC (Ame-ndment) Act. 1974. 
In"t'rtt"l1 t"lv thE' NCOC (Amt'ndmt"nt) Act. lq74 
11\~t"r1t>d by thE' NCOC (Anuondml'nl) Act. lQ7-1. 



1.26 After insertion of clause (aba) the amended clause will real 
as under :-

"In thIS Act, unless the context otherwise requires':-

(a) "agricultural produce" • /includes the followmg/c1asses of 
commodities, namely :-

(i) uedible oil seeds; 

(ii) cattlc fodder, including oil-cakes and other concentrates; 

(iii) raw cotton, whether ginned or unginned and cotton sec, 

(iv) raw jute; and 

(vI vegetable oils. 

"·(aa) "bank" means a nationalised bank and includes a schedule 
bank. 

• .. ·(ab) ·'Board" means the Board "f Management of th 
Corpora!ion constituted under Section 10. 

(aba) 'Central financing institution" means Industrial Developmer 
Bank of India established und"r sub-section (1) of section 3 of th 
Industrial Development Bank of India Act, 1964 and includes aJ 

institution specified in section 6A of that Act; 

(b) "Central Warehousing Corporation" means the Centra 
Warehousing CorporatlOn established under section 17 of thl 
Agricultural Produce (Development and Wasrehousing) Corporation Act 
1956. 

1.27 When asked about the three Central Financial Institutiom 
mentioned in the IDBI Act as referred to in section 2 (ii) of the Pr;ncipal 
Act, the Ministry in a written note stated that Section 6A of lOB! Act 
(extract en(!osed at Annexure-III) specifies other financial i..n.:;titutlons 
to be IClC!, IFC!, IRBI, LIC, UTI and any other institution as may be 
notified by the Central Government. However, subsequently through 
lOBI Amendment Act (Act 5 of 1995), the entire section 6A has been 
omil~~j. 

Substituted by the NCDC (Ampndml:'nl) Act. 1974. hlr the words "lnl;'ans any of the 
following", 

.. The words "foodstuffs. including" umlilN by tht' NCOC (Amencmenl) Act. 1974 
In:,erted by ~he NCDC (Amendment) Act, 1974. 
lnserled by Ihe NCDC (Amendmenl) Acl, 1~74. 



to 

1.28 In :'on f.u ,b ~CIX.· i~ conl..'l'rncd, th(' .3 financing institutions 
\'\'ould mean the Industrtal Develupment bank of India (lOBI). Industrial 
hnane .. CorporatIOn of Indl. (IFCI) ilnd Industrial Credit & Investment 
Corporation "f India (lOCI). In view of thiS and the fact that Section 
~A of lOBI Act has h~en omittro. the insertion of Sub-Section (aba) 
under Section 2 as proposed In the amendment Bill may be modified 
olS undcr:-

"Ct.'ntr"i I:inililung InstitutIOn!'>" means Industrial Development 
Bank of India set up under the Industrial Development bank of 
India Act, 1964, Industrial Finance Corporation of India Ltd. formed 
and registered lInd~r the Company Act, 1956 and the industrial 
Credit & Investment Corporation of India Ltd. formed and 
registered lInder the Indian Company Act, 1913." 

1.2~ The LOmnlJtiec nute th.Jt SlIlCC the ilctivitics of the NCDC arc 
proposed to be expanded to the rural industrial sector, there is a need 
to incorporate this new clause, which will specify the financial 
institutions to facilitate the purpose. 

Clallse 3 (iii) 

1.30 Clause 3 (Iii) 01 the Bill seeks to amend sub-section (b) and 
(c) of Section 2 of the Act. 

Clauses (b) & (c) of Section 2 of the Principal Act read as 
under 

(b) "Central Warehousing Corporation" means the Central 
Warehousing CorporatIOn established under section 17 of the 
Agricultural Produce (Development and Warehousing) 
Corporation Act. 1956. 

(c) "cooperallve society" means a society registered or deemed to 
be reglstered under the Cooperallve Socielles Act, 1912 or under 
,lilY other law with respect to cooperative societies for the time 
being in force in any State, which is engagro in any of the 
activities specified in sub-section (1) of section 9 and includes 
a cooperative land mortgage bank. 

1.31 After amendment Clauses (b) & (c) of Section 2 will read as 
under 

(b) "Central WarehOUSing Corporation" means the Central 
Warehousing Corporation established under sub-section (1) of 
section 3 01 the Warehousing Corporations Act, 1962; 
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(c) "co-operative society" means a society registered or deemed to 
be registered under the Co-operative Societies Act, 1912 llf 

under the Multi-')tate Co-operative Societies Act, 1984 or under 
any other law with re'pect to co-operative societies for the 
time being in force in any State, which is engaged in any of 
the activities specified in sub-sedion (1) of seclion 9 and 
incl .... des a Co-operative land Development Bank. 

1.32 The Conunittee have been infonned in a written note furnished 
by the Department of Agriculture & Cooperation that "sub-section (c) 
of Section 2 of the NCDC Act, 1962 defines a "Cooperative Society". 
The existing provision does not cover cooperative societies registered 
under the Mulli State Cooperalive Societies Act or any other Act with 
respect to Cooperative societies for the time being in force in the 
Union of India. Similarly, Cooperalive Banks arc also not covered und,'r 
the present defbition There is also a need to re-name Cooperative 
land Mortgage Banks as land development banks, Therefore, the 
definition of "Cooperative society" may be amended." 

1.33 When asked about the all inclusive nature of the term 
"Cooperative Land Development Bank" in sub-clause (c) of Clause 3 
(iii), as these Banks are known by various nomenclatures in various 
States, the Department of Agriculture & Cooperation has replied as 
unc.cf : 

"In order to overcome the difficulty in nomenclature of Cooperative 
Land Development banks in various States, It would be in order 
if after the words "Cooperative land Development banks", the 
words "or its renamed equivalents in various States" are added in 
the relevant sub-Section in question." 

Clause 3 ('v) 

1.34 Clause 3 (iv) seeks to insert the new clauses (dba) and (dbb) 
after sub-section (db) of Section 2 of the NCDC Act, 1962. 

Sub-section db & dc of Section 2 of the Principal Act rcad as 
under: 

(db) "General Council" means the General ·Council of the 
Corporation constituted under sub-se;.:tion 4 of Section 3; 

(de) "'Managing Director" means the managing director of the 
Corporation. 
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1.35 After insertion of clauses (dba) & (dbb), between clauses (db) 
& (de) the amended portion shall read as under : 

(db) "General Council" means the General Council of the 
Corporation constituted under sub-section 4 of Section 3; 

(dba) "industrial goods" means the products of industrial 
cooperatives or cottage & village industries or products of 
allied industries in the rural area and includes any 
handicrafts or rural crafts; 

(dbb) "livestock" includes all animals to be raised for milk, meat, 
fleece, skin, wool and other by-products; 

(de) "Managing Director" means the managing director of the 
Corporation. 

1.36 Regarding the reasons for such new inclusion, the Committee 
have been informed in a written note that this new provision is 
necessary in view of the proposed coverage of industrial cooperatives 
In rural areas by NCOC and to cover Il\'estock and livestock products 
within the purview of the NCDC. Therefore, it is necessary to define 
"livestock" 

1.37 When asked whether it will be more comprehensive to add 
the word 'and birds' after 'animals' in sub-clause (dbb) of Clause 
:1 (iv), the Ministry of Agriculture, Department of Agriculture & 
Cooperation has stated III a written note that addition of the words 
·and birds' after 'animals' 111 clause (dbb) of section 2 will widen the 
,cope of the Act. 

1.38 Clause 3 (v) seeks to amend Section (dd) of Section 2 of the 
Principal Act. 

The exisllng proVISion under clause (dd) of Section 2 is as 
follows· 

(dd) '·Nallonalised Bank" means a corresponding new bank as 
defined in the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1970. 



1.39 Aft~r the propused amendments this Section will read as 
wlder : 

(dd) "Nationalised Bank" means a corresponding new bank as 
defined in the Banking Companies (Acquisition and Transfer 
of undertakings) Act, 1970 or the Banking Companies 
(Acquisition or Transfer of Undertakings) Act, 1980. 

1.40 Explaining the reasons for such amendments and the addition 
of t:,e banking Companies (Acquisition or Transfer of Undertakings) 
Act, 1980 in the section for defining the Nationalised Bank, the 
Department of Agriculture & Cooperation has stated in a written n(;te 
that: 

"Presently the nationalised banks mean the banks as defined in 
Banking Companies (Acquisition and Transfer of Undertakings) Act, 
1970 only. There has been anotr.er nationalisation of 6 banks in 
the year 1979 and it is proposed to include them and also make 
a provision for the subsequent Acts." 

Clause 3 (vi) 

1.41 Clause 3 (vi) seeks to insert a new Clause (ea) after Clause 'e' 
of Section 2 of the NCDC Act, 1962. 

Clauses (e) & (f) of SectIOn 2 of the Principal Act read as 
under: 

(e) "Notified Commodity" means any commodity (other than 
agricultur.:tl yroduce and (oodstuff~; which the Central 
Government rna)" by notification in the Official Gazette, 
declare to be a notified commodity for the p'Jrposes of this 
Act, being a commodity with respect to which Parliament 
has power to make laws by virtue of Enrry 33 in List 1Il 
in th .. ·Seventh Schedule to the Constitution; 

(f) "Prescribed" means prescribed by rules made under this 
Act. 

1.42 After insertion of clause (ea), between (e) & (f) the amended 
Act shall read as under : 

(e) "Notified Commodity means any commodity (other than 
agricultural produce and foodstuffs, which the Central 
Government may, by notification in the office Gazette, 
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dpclarp to be a notified commodity for the purposes of this 
Act, bem~ a commodity with respect to which Parliament 
has power 10 Illclke laws by vlrture of Entr}' 33 10 List III 
in the St.'vl'nth Sclwdull' 10 the Constitution; 

{eOl} "notified services" meiU1S any service which the Central 
Government may. by notification in the Official Gazette, 
dedare to be.' nutifled !'>cn'ices tor the purposes of thiS Act; 

(f) "Prescribed" means prescribed by rules made under this 
Act. 

1.43 On bt!'ing dskcd whether the Govt!'rnment had any list of 
110tificd commodities ilnd services the Secretary replied that a list was 
,1\'aJiable. 

1.44 Clause 3 (VII) 01 the Bill seeks to rlnlcnd c1duse 9(h) of section 
.2 ul Ih(' principal Ad .1nJ Illso introduces a nC'w clause 2 (ha) after 2 

(h). The present prOVision of section 2 (h) reads as under; 

"State bank" means the State Bank of Ineliil constituted under the 
St(lte Bank of Indlil Act. 19C\5 . 

• 1.4? After amendin~ :->l'ction 2 (h) ,1nd insertIOn of a new clause 2 
II", 111 the PrinCipal Act. It wlil n~,ld as undt'r 

2 (h) "State U,mh." IIll',lIb Ihe Statl' Bank of India constituted 
under the Sliltl' h.1n"- ~)r India Act. 1955 or any of the 
~ub:-tldii\r}' banks of the State Bank of India. 

(ha) "State Co-operative Bank" has the same meaning as in the 
Reserve bank of India Act, 1934. 

1 An The informal Committct..' set up to go mto the detail of the 
'>:t DC A<t are of thl' opinion that thl' definition of "State Bank" in 
"'t'ction 2 (h) 01 the N'ltional Cooperative Development Corporation 
\(1. \l162 pn':->~'ntly dl\l':-> Iwl 1I"ll·lulil' lis :-.uh:-'Idi,uics. the Committee 
lI·~l)n\lnended th;jl 11"\ nrder It) indude Ihc subsidiaries of the State 
b,mk also within th~ definition of the "State Bank", Section 2 (h) of 
'~h' NCOC Act. 19h2 n1a~' tw .tn1N'Uied. 

1.47 According to Section (h) of the Reserve Bank of India Act. 
1""1~, th~ term 'St.>!e Cooperative Bunk' has the same meaning as 
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assigned. to. it in the National Bank for Agriculture and rural 
Developm~nt Act, 1981 (NABARD Act). The NABARD Act defines th,
'State Cooperative bank' as under 

(ii) "State co-operdlive bank" means the principal co-operative 
society in a State, the primary object of which is the financing of other 
co-operative societies in the State: 

Provided that in addilion to such principal society in a State, or 
where there is no such principal society in a State, the State 
Government may declare anyone or more co-operative societies 
carrying on bt..:.3inE:SS in that state to be also or to be state co-operative 
bank or State co-operative banks withL'l the meaning of this definition. 

Clause 4 of the Bill-Amendment of Section 3 of the Principal Act. 

Composition of the General CounCIl vide Sec/ion 3 

1.48 Clause 4 (i), (ii) & (iii) of the B.II seek to substitute the 
followi.ng clauses of the NCDC I.ct, 1962 i.e. 3 (4) (iii), :'0 (4) (iv), 3 (4) 
(vii) & 3 (4) (xvii). Section 3 (4) (iii) & 3 (4) (iv) of the Principal Act 
read as follows: 

3 (4) (iii) Deputy Governor of the Reserve Bank II1chargc of 
rural credit, ex-officio. 

3 (4) (iv) Managing Director of the State Bank, ex·officio. 

1.49 Clause 4 (i) of the NCDC Bill, 1995 seeks to lI1c1ude .n the 
Governing Council the Chairman of the NABARD in place of Deputy 
Governor Reserve Bank of India and excludes the Managing Director 
of State Bank, ex-officio from the Governing Council. Hereafter the 
provision in the Principal Act will read as under: 

3 (4) (iii) "Chairman of the national Bank of Agriculture a:1d 
Rural Development constituted under the National 
lJ,mk for Agriculture and Rural Development Act, 
1981 ex-officio." 

1.50 Clause 4 (ii) of the Bill seeks to asmend the follOWing provision 
under section 3. (4) (vii) of the NCDC Act: 

3 (4) (vii) "Chairman of the Industrial Finance Corporotion 
of India, constituted under the Industrial finance 
Corporation Act, 1948, ex-officio; 
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1.51 Alter mcorporatmg the proposed amendment the provision 
under .1 (4) (VII) will rl'"d .1S under; 

~ (4) (VII) One member to be nominated by the Central 
CO\'~nlInent from amongst the Chairmen of one 01 
th,' Cmtral finanem)!; institutions, ex officio;" 

1.52 The pro\,I~lon under sectIOn 3 (4) (XVll) of the original Act 
r(',ld~ as follo\\'~ 

3 (4) (xvii) Three members representing national level 
orgilnisations engaged or interested in the promotion 
and development of cooperative programmes to be 
nominated by the Central Government; and 

153 Clause (iii) of section 4 of the NCDC Bill seeks to amend 
clause (XVIi) of S,'ctlon 3 (4) of the Pnncipal Act to expand the 
representation In the Governing Council from the national level 
orJ.;ani~iltions en~'lhed or ink'rested in the promotion and development 
of cooperative pro);rammes from three members to four. 

I 54 Sl'ct,,'n 3 (4) (XVII) as amended will read as under; 

:l (4) (xvii) Fouc members (('presenting: national level 
org.lnis.:ltions engaged or interested i.n the promotion 
and development of cooperative programmes to be 
nOIl1IJl<ltcd by the Central Government; and 

1.55 Pertaining to the reasons for amendment in the composition 
6f the Governing Council, the Committee have been informed by 
til(' Ministry In a written not(' Ihilt it may nClt be necessary to give 
representation to the State !lank of India in the General Council of 
11'Il~ CorpClration. Slmllarly, with the formation of the national Bank 
for Agriculture & Rural Development (NABARD), the functions 
relating to rural credit have been transferred from the Reserve Bank 
of Indlo1 to the NtdlARD, It IS, therefore, appropriate to include 
Chairman, NABARD in place of Dy. Governor, Reserve Bank of 
India in charge of rural credit, Furthermore, it has been stated in 
the written material that at present, the General Council of the 
NCDC has 50 50 representation of officials and non officials 
excluding the Managing Director. The proposed amendment would 
give a clear majority to non-officials in the General Council. 
Answering to a query whether nomination of one member by the 
Central Government Irom amongst the Chairmen of one of the 
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Central Financing Insitutions 111 Sl'ction 3 (4) (xvii) of till' PnnL-ipal 
Act wi!!"lc,.J to too much of governmental interference, tlll' Mil1lstry 
of Agriclliture has statE.'d that presently, CI"usc"(xvll) of sub-Section 
(4) in Section 3 of NCDC Act confines to nomination of the 
Chairman of the i:1dustrial Finance Corporation of India, ex-officio 
by Centr"l Government. With the proposed change, nomination will 
HOW be from among olle of the Chairmen of the 3 institutions 
mentioned viz. IDBI, IFCI, ICICI. As such, the role of the 
Government will remain unchanged. 

1.56 Clause (iii) of Section 4 of the NCDC Bill seek to expand 
the number of Members to be nominated by the Central 
Government for representing national level organisation engaged 
Dr interested in the promotion and development of cooperative 
progr~mme5. The present number of members represented by the 
Central Government is 3. The proposed amendment seeks to 
repr~sent 4 members instead of 3 members. Answering to a query. 
whetner it wiH not be desirable to make the General Council send 
1 members on its own instead of resorting to nomin<1tion by the 
Union Government, the Ministry in a written note informed the 
Comnlittee. that the present arrangement for nomination by the 
Central Government under this Section is working satisfactorily 
and this may continue. 

Clause 5 of the Bill 

Functions of the Corporation 

ClaLlse 5 (i) 

1.57 Clause 5 (i) of the Bill seeks to amend section 9 (I) of the 
NCDC Act, 1962 to increase the activities of the NCDC'. The present 
provision UndE'f Section Y (1) reads as under: 

9 (1) "Subject to the provisions of this Act, the functions of the 
Corporation shall be to plan and promote programmes, 
through cooperative societies, for 

(a) the production, processing, rr.arketing, storage, 
export and import of agricultural produce, food 
stuffs, poultry feed and notified commodities; 
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(b) the follf..'ctll)J'l. pn)C('ssmg, mdrketing, storage and export 
o( minor for('~t produ{"(.~. 

1.58 After the prop'N'd amendment the provision under 9 (lJ of 

the Principal Act will read as 

"9(1) Subject to th~ provisions of this Act, the functions of the 
Corporation shall be to plan, promote and finance 

programmes, through cooperative societies, for 

(a) the production. processing, marketing, storage, export and 
import of agricultural produce. foodstuffs. poultry feed and notified 

commodities; 

(bJ the collection. proccssmg, marketing, storage and export of 

minor forest produce; 

(c) development of notified services. 

159 F.xplaining the reasons for amending the above mentioned 

existing provision the Ministry of Agriculture in a written note informed 
the Committee that 

"Section 9( 1) of the Principal Act at present provides that the 

function of thl' Corporation 'shall be to plan & promote 

programmes through cooperative societies'. This provision does not 
spell out clearly the financial role of NCDC. Sin~e section 9(1) is 
the principal section dealing with the basic functions of NCDC 
",,-a-PIS cooperative societies. it is felt that the financial role of 

NCDC need to be expressly reflected therein to remove any 
ambigUity." 

CIa/1St' s(i;) 

1.60 Clause 5(ii)(I) of the Bill seeks to amend clause (b) of sub

section 2 of section 9 of the Act. 

Clause (b) of Section 9(2) of the Principal Act reads as follows: 

9(2)(b) "Provide funds to State Governments for financing 
Cooperative SOCIeties for the purchase of agricultural 

• 
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produce. foodstuffs and notified commodities on behalf 
of the Central Government." 

1.61 Alter amendment. this provision will read as under 

9(2)(b) "provide funds to State Governments for 
financing cooperative societies for the purchase 
of agricultural prod uce, foodstuffs, livestock, 
poultry feed, industrial goods, notified 
commodities and notified services on behalf of 
the Central Government. .. 

1.62 Explaining the need to insert the words Iives'ock, poultry 
feed, industrial goods and notified services in SectIOn 9(2)(b} of 
the original Act, 1962, the Ministry in a written reply stated that 
the proposed amendment under Section 9(2) will enable provIsIon 
Df funds, loans or grants-for specified purposes which wIll 
in turn broadbase the activities of NCDC as per the statement 
of objects and reason cvntained in the NCDC (Amendment) Bill, 
1995 i.e. "covering livestock and notified services amongst its 
activities. " 

1.63 Clause 5(ii)(2) of the NCDC Bill, 1995 seeks to insert a new 
clause after 9(2)(e) of the Principal Act. 

Clauses (d), (e) & (f) of 5ection 9(2) of the Principal Act rcads as 
under: 

(d) provide loans and grants directly to the national level 
cooperative societies and other cooperative soc~eties having 
objects extended beyond one State; 

(e) provide loans to cooperative societies on the guarantee of 
State Governments or in the case of cooperative societies 
in the Union Territories, on the guarantee of Central 
Government; 

(f) participate in the share capital of the national level 
cooperative societies and other cooperative societies having 
objects extending beyond one State. 
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1.64 After insertion of proviso to clause 2(e) of section 9, the 
dmended Section shall read as under 

(el) provide IOdns ond grants directly to the national level 
cooperallve sOCieties and other cooperative societies having 
obllC'Cb t'xtended b(>yond on(' State; 

({') provide 10.lns to cooperative societies on the guarantee of 
5t'lte Governments or in the case of cooperative societies 
10 the Union l,'rritories, on the guarantee of Central 
Government: 

"Provided that no such guarantee shan be required in cases 
in which ~{->cunty to the sattsfaction of the Corporation is 
furnished by the borrowing co-operative society;" 

(I) participate in th., share capital of the national level 
(ollp('r~tivl' :-;'o(letics iUld other cooperative societies having 
obW(t~ l':\h'nding bl.'},ond one St.lle 

l.b5 Explaming the purpose of this clause, the Ministry of 
.'\~riculture has stated that the NCDC is now being made eligible 
to provide assistance to cooperative societies against security 
\V,thout obtaining guarantees from State Governments/Central 
C;overnment. 

1.66 Pertaining to the need to waive the conditions of guarantee 
.,ei the present terms and conditions to waive guarantee, the 
Department of Agriculture & Cooperation in its written reply informed 
the Committee that Clause (e) of sub-Section (2) of Section 9 of the 
PrIncipal Act providl!~ that the Corporation may provide loan to 
(ooperative societies on the guarantee of the State Governments or in 
Ihl' cast' of cllOpl'ratl\'c sl..lneties in the Union Territories on the 
1~!!.H.HlII'l' III 11ll' (\'1111'.11 Cll\'l.'rnmenl. 

1.67 The Amendment bill envisages a proviso that no such 
~uarantee shall be required in cases where security to the 
,atlSfaction of the Corporation is furnished by the borrowing 
cooperative society itself. In several cases such as in cases of 
modernisation/expansion of sugar and other processing 
l·o('perati ves, there IS l:onsiderable financial burden on the part of 
thl' cooperati\'e societies by way of guarantee commIssion payable 
to the State Government for getting State guarantee. In some cases, 
the cooperatives find it difficult to obtain guarantee in time. The 
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delay obviously results in escalation of project cost which adversely 
affects the cooperative and its members. In certain cases the State 
Governments are not agreeable to stand guarantee as and when 
required. The proposed proviso would enable NCDC to provide 
assistance in such Ci.1SCS without insisting on guarantee but on the 
condition of creation of commensurate mortgage/security to the 
s.'.tisfaction of the Corporation. 

1.68 When asked about the guidelines to determine the suitability 
or genuiness of cases for the purpose of waiving the guarantee, the 
Minishy of Agriculture has stated that the NCDC will formulate 
detailed guidelines governing grant of assistance to cooperative SOCieties 
without guarantees only after the Act is amended. However, as in all 
:a.es, broadly, the techno-economic feasibility, the market potential. 
av;.i!;:bility of raw material as w('11 as financiCl! Viability will be seen 
m case of new societies. In addition. the pa~t record of functioning, 
the repayment of earlier 10,1ns, the need for cxpansion/modcrnis<ltinl1 
and net worth as of the sonety will be considered before grant of 
assistilnce. 

Clause 6 of the Bill 

Receipt of Grant & Donations by the Corporation VIIII' Section 12 

L69 $cction 12 of the Principal Act reads as under 

12A.(i) The Corporation may, for the purposes, of carrying out its 
functions under this Act, aQd with the previou~ approval of, and 
subject to the directions of the Centril) Government; borr0w !TIolley 
from 

(a) the pubJic by the issue by sale of bonds 0r debcntl,rl's, or 
both, carrying interest at such rates as may be spccifi~d 
therein; 

(b) any bank or other financial institutions; 

(cl any other authority, organIsation or institution as may be 
speCially approved by the Central Government in this 
behalf. 

(2) The Central Government may guarantee the repayment of thl' 
moneys borrowed by the Corporation under clause (a) or clause I,,) 
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or clause (el of ~ub-~('\,:tlon II) .lnd the payment pf interest thereon 
ilnd other inCidental ChcHgC~. 

1.70 Afkr Ubertlon of iI new d(luSC 12 (B). section 12 of the origi.nal 
Act will read as under 

121\.( J) The CorporatIOn may. for the purposes, of carrying out 
I" illnction, under this Act. "nd with the previous approval oi . 
. 1nd ~lIhil'cl 10 the dirl'dil)I1'" tlf Ih(' Cvnl!".l! (;o\'('rnl11l'nl, borrow 

1ll11111.'Y from -

(il) the public by the issue by sille of bonds or debentures. or 
bolh. (,\frying inten.'st al such rates as may be specified 
Ihl'r('in; 

(b) ilny bilnk or other finanCial institutIOns; 

(c) <lny oth('r il=-,uthority. organisiltion or institution as may be 
"'Pl'(I.ll!~· ilppn\\'\,'J by Ihe C(,lltr.,1 CU\"l'rnmcnt in this 
behalf. 

(2) the Central Con'rnment mily guafimtee the repayment of the 
m'lneys borrowed by the Corpomtion under clause (a) or clause (b) or 
dause (c) oi slIb-section (!) and the payment oi interest thereon and 
uther incidental charges. 

12B.(1) the Cnrporation Illc1Y receive gifts. grants. donations or 
bcnefil('tions from Covernmcnt or any other agency in or outside 
Indl.) 

(2) The Cl1rpor~ltioll shall not receive any gifts, grants, donations 
pr bellefactions from .1 hlrl'ign gcwernmcnt or any other agency 
outside India except with the previous approval of the Central 
(~(l\'ernment." 

NCDC's main sources oi iunds are budgetary all",ation irom Plan 
Fund. irom Central Government, line oi credit, if any, from 
international agencies. internal revenue generation and nlarket 
borrOWings through st./{ bonds. Oi these, funds irom Central 

Covcrnment constitute a m"jor share (50-60%). On account oi 
blldgetary const""'ts the Government is not in a position to step up 
Its outlays ior NCDC substantiallv. Further, there is a growing gap 

-



between the resoun:es available and those required. The new provision 
m the amendment bill could help in enhancing the deployable resources 
of NCDC. 

1.71 When asked about the way the new clause will be helpful 
to the cooperatives. the Ministry of Agriculture informed the 
ComPlittee that in the past. the possibilities of offers of gifts/ 
donations in kind etc. could not materialise in the absence of proper 
provision in the Act which is now proposed to be rectified through 
the amendment in question. This will add to the uverall finanCIal 
resources of NCDC which could be deployed for cooperative 
development. 

Clause 7 of the Bill 

Mail,ten.nce of the Funds of the Corporation 

1.72 Section 13(1) of the Principal Act reads as under 

13 (1) The Corporation shall maintain a fund c.,!led the 
National Cooperative Development found 
(hereinafter referred to as the Fund) to which 
shall be credited-

(a) all moneys and other securities transferred to it under 
clause (a) of Sub-section (2) of Section 24; 

(b) ~h~ grants and other sums of money by way of loan paid 
to the Corporation by the Central Government under 
Section 12; 

·(ba) all moneys borrowed under s~ction 12. 

(c) such additional grants. if any. as the Central Gov<rnment 
may make to the Corporation for the purposes of this 
Act; and 

(d) stICh sums of moneys as may, from time to time, be 
realised out of repayment of loans made from the Fund 
or from interest on loans or divide!ld or other realisation 
un i.lVestments made from the Fund. 



1.73 I\lh.'r 1I1s('rtlPIl 01 d.1US(· ... (bb) & (bbb) ilfter ... '(iluse (b). the 
.1mt.'ndcd sedion 1.1 \ViiI rt'.ld clnd undl.·r .. 

11 The Corpor"tion .<h"" moint"in " fund called the National 
Cooperative Development Fund (hereinafter referred to as the Fund) 
to which shall be cred.ted-

• 

(a) illl money ... and other securities transferred to it under 
clause (a) of Sub-Section (2) of Section 24; 

(b) the grants ilnd {)ther sums of money by Wily of loan paid 
to the Cprpor.,tloll bv thl~ Cl:'ntrai Covcrnment under 
Sl~dlpn 11; 

(b.,) "II moneys bornlwed undl~r section 12A; 

(bb) .11 moneys received under section 126; 

(bbb) 011 monl'Ys received fllf Sl'rvKl.'5 rendered; 

(c) such odd.tional grants, if any, as the Central Government 
may make to the Corporation for the purposes of this Act; 
and 

(d) ~uch sums 01 mOlll'Ys .1S moly. £rol11 time to time. be realised 
tlul (ll rt'p.l~·ll1l'llt ~II IOrlns m,ldc tHlm the Fund Of from 
interest 011 10.1/l ... {If dlnt..icnd Of other realisation on 
investments made from the Fund. 

1.74 Sub-section 3 of Section 13 of the Principal Act, reads as 

("lIows: 

"\3(3) All monevs in the Fund shall be deposited in the Reserve 
Bank or the State Bank or a notionalised bank." 

1.75 After amendment the provi,;on under sub-section (3) of section 
11 w ill read as undt.·r 

"(3) All moneys in the Fund shall be deposited in the Reserve 
Bank or the State Bank or a nationalised bank or a scheduled 
h.lnk or a St.lte cooperative bank." 
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1.76 Regarding the justification of such amendments, the Committee 
hllve been informed in a written note that : 

"Under this provision the NCDC becomes eligible to receive charges 
for the services rendered by it. This amendment also enables NCDC 
to depcsit its funds in the Reserve Bank of India or the State Bank 
or a nationalised bank of a scheduled bank or a state cooperative 
bank. Earlier the scheduled banks and State cooperative bank were 
not ,overed for this purpose." 

General Performance of NCDC 

1.77 The primary objective for the NCDC was to plan and promote 
progra.rnmes for the production, processing, marketing, storage, export 
and import of agricultural produce, foodstuffs and certain other 
commodities through the cooperative societies with a view to securing 
prosperity of rural areas and for matters connected therewith. The 
(Amendment) Bill, 1995 is suggested keeping in view the proposal of 
including industrial cooperatives in the r'~lrdl areas in which the weaker 
sections of the community would be i.1tcrested. 

ThP programe-wise disb .. rsal of assistance by the end 01 1995-96 
is as follows : 

(Rs. in <rores) 

S. No. Activity Assistance %age of Total 
disbursed disbursed 
1962-63 to 

1995-96 
(Provisional) 

1. Agro-Proc~ssing (Sugar, 1849.97 50.34 
Oilseeds, Cotton 
Processing etc.) 

2. Storage (including 658.12 17.91 
Co,d Storage) 

3. Marketing & Inputs 415.46 11.31 

4. W~aker Sections 385.45 10.49 

5. Rural Consumers 119.45 3.25 

6. Integrated Cooperative 171.50 4.67 
Development Projects 
(ICDP) 

7. Promotional & MIS 74.72 2.03 

3674.67 100.00 



I( [COM:\I EN I>ATIO"'S/OBSERVATIONS 

CI'IIISL' 2 o{ Iltl' Hill-.'\/I/('milllt'llt of LVII,I{ Title 

The informal COlllmittc(' h.ld rccomnll'nded that the long title of 

!~e Act i.e. the !'reombl. Illay .nclude "livestock, foodstuffs, products 

~d coll,lge Jnd vill.lgl..' indll~tries, handier.lfts and other rural craft, 

allied CCl)JlOl11ic .lctiviti('s in rural .HC.lS on Cooperative principles 
\vlth .1 "i ... ·w 10 ~I..·nll illg pw!,-pl·rity of fllr.,1 .He.1S and for matters 
\OIlIH'(ll'd thl·fl·\ ... ·ith .1lhi Ilhiden!JI th .... rdo" olftcr the words 

'"gricultur.ll produ(l·'. I-fow('vl'r, the AllH'IHIIlll'nt Bill, 1995 adds the 

\",urds ''',nd services" ill pl.lee of _,II the .,bove item;ol and has made 

provisions of inclusion of the suggested items by insertion of new 
clauses ;:1/:. (dba) and (Jbb) under the IH~adings industrial goods & 
livestock respectively after clause (db) under section 2 of the Principal 
Ad, 

The Preamble should be short and also broadly indicative of the 
contents of the entire Act. Since the words 'certain other commodities' 
h.we been incorporilted in the preamble already and these words 
(twld include 'industri.ll goods' within their ambit, there appears to 
bl~ some nrcessity to include the words 'industrial goods' to remove 
.lllY doubt. It is felt that 'livestock' in common parlance cannot be 
nlOsidered to be a 'a commodity', this word should be specifically 
Llll·luded. 

The Committee, therdore, recommend that the long title i.e. 
f. ",\mbl\, ... hould re,HI .1'" follow ... 

.. An act to provide for the incorporation and regulation of a 
corporation for the purpose of planning and promoting 
prqgrammcs for thc production. processing, marketing, storage, 

expurt ,lnd impur! of "gricultur.,l produce, foodstuffs, industrial 
goods, liveslock .HId ('crlain other commodities and services on 
lllOpNative principles dnd for matters connected therewith or 
in('idl'nt.11 thereto," 

ChlllSf 1 III of th" Bill 

2.2 The st.ltement of objects ,lnd reasons attached to the NCDC 
.. \mendmen! Bill, 1995 propuses to bruaden the base of the activities 
of NCDC. The Committee examined the pros and cons for inclusion 
of 'non·edible oil seeds', produce of horticulture and animal 
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husbandry, forestry, poultry farming and pisciculture and other allied 
activities whether or not jointly undertaken wit·h Agriculture, in 
Section 2 (al of the Principal Act. It was brought to the notice of the 
Co:nmittee that this amendment has been proposed to broaden the 
activitips of NCDC on the lines of the provisions of the NABARD 
Act, 1981. It was explained fo the Committee in the written reply 
that both edible and non·edible oilseeds are of high medicinal value 
and these oilseeds have to be sold by the producers almost at throw 
away prices. Regarding inclusion of "other seeds for production 
purposes" in section 2a(i) of the Act, the Committee was told by the 
Ministry of Agriculture that this will further make the clause more 
comprehensive. The proposed amendment will help the cooperalives 
so that non-edible oilseeds would be produced, collected and 
processed and all these activities will result in value addition and 
consequently would fetch remunerative prices for the farmers. 

The CommHtee agree with the perceptions of the Government 
of adding non-edible oilseeds and recommend the proposed 
amendment to the house for its acceptance. The Committee further 
recommend that 'other seeds for production purposes' may be ""ded 
to edible and non-edible oilseeds in Section 2am of the Pr;ncipal 
Act. They also desire that the words 'produce of' should be added 
before the words 'forestry', 'poultry farming', 'pisciculture' and 'other 
allipd ~ctivities' ...... in this clause. 

Clause 3 (i) (a) of the Bill 

2.3 The Committee observe that Section 2 (a) (iii), (iv) and (v) of 
the Original Act 1962 as amended in 1974 has the following as 

agricultural produce mentioned in it : 

~ (a) (iii) 

(iv) 

(v) 

raw cotton, whether ginned or unginned and cotton 
seed; 

raw jute; and 

vegetable oil<. 

These have now been substituted by 

2 (aJ (iii) produce of horticulture and animal husbandry; 

(iv) forestry; 

(vi poultry farming; 
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(vi) pisciculture; and 

(vii) other allied activities, whether or not jointly 

undertaken with agriculture. 

The Committee fail to understand why raw cotton whether 
ginned or unginned, raw jute. cotton seeds, etc. have been eliminated 
from the definition of agricultural produce. Raw cotton, raw jute, 

vegetable oils are all principal money earning agricultural products. 

The Committee, therefore, strongly feel and recommend that these 
agricultural produce i.e. raw colton, whether ginned or unginned, 
raw jute, cotlon seeds & vegetable oils should be classified under 
agricultural as originally produce defined under Secti"" 2 of the 

Principal Act. 

Ciause J (ii) of tire Bill 

2.4 The Committee observe that clause 3 (ii) of the bill seeks to 

insert a new clause (aba) in section 2 of the Principal Act to specify 

the three financial institutions namely, Industrial Development Bank 
of India (lOBI), Industrial Finance Corporation of India (lFC!) and 
Industrial Credit and Investment Corporation of India (lCICI) to 
facilitate the purpose of development of rural industrial sector, which 
is a quite significant sector of cooperative movement. While agreeing 
with the amendment proposed in principle, the Committee 
recommend the proposed amendment in its modified form to the 
House for its acceptance. 

Clause 3 (iii) of tire Bill 

2.5 CI.use 3 (iii) of the Bill seeks to amend sub-sections (bl & 
Cd of Section 2 of the Acl. The Committee express its consent to the 
.,mendment proposed on sub-sections (b) & (e) of Section 2 of the 
Act. Regarding all inclusiveness of the term "Cooperative Land 
Developmenl Bank" in Clause (e) contained in Clause 3 (iii) of the 
Bill, the Committee feel that this may lead to ambiguity because 
these banks are known by various names in different States. The 
Government also agreed with the observation of the Committee and 
stated that in order to overcome the difficulty il would be in order 
if .fter the words "Cooperative Land Development Banks", the word 
"or its renamed equivtllents in various States" are added in the 
relevanl sub-section. The Committee feel that even the use of the 



term 'renamed' may be omitted to make the.! proposed amendment 
more comprehel"$:ve. 

Therefore, the Committee recommend that the words "or 
its equivalents in v.rious States" should be added duly in sub
clause (e) of rlause 3 (iiil of the Amendment Bill. 

Section 3 (iv) 

2.6 Clause 3 (iv) seeks to insert the new sub-clauses .fter sub
section (db) of Section 2 of the NCDC Act, 1962 which seck Lo cover 
livestock & livestock products within the purview of the NCDC. 
The Committee agree with the amendment proposed in subclause 
(dba). However, in respect of sub-clause (dbb) of cI.luse 3(iv), the 
Committee recommend that the word 'and birds' should be added 
after the word 'animals' in order to make the provision more 
comprehensive. The Committee al,o feel that the term 'livestock' 
should cover the livestock that aro: used for draught purposes and 
for carrying out normal agricultural work, as there could be 
cooperatives for these purposes also. They, therefore, desire that the 
government may come up with a suitable official amendment in 
this regard. 

C/IlI,se 3 (v) 

2.7 The Committee observe that Clause 3 (v) of the bil! seeks to 
amend clause (dd) of Section 2 of the Principal Act for the purpose 
of bringing into the purview of the Principal Act .11 the banks that 
have been nationalised in 1969 and in 1979 and .lso the banks that 
might be nationalised in future. The Committee recommend that the 
proposed amendment m.y be accepted. 

C/llllse J ("i) of tile Bill 

2.8 CI~use 3 (vi) seeks to insert a new cI~use (ea) after clause Ie) 
of S.:-ction 2 of the NCDC Act, 1962 and the new clau5te defin~s 

'Notified Sen"ices', The Committee agree with the pcrccptiul\ uf the 
Government "nd recommend the proposed amendment to the house 
for its acceptan~e, 

Clause J (vii) 

2.9 The Committee observe that clause 3 (vii) of the Bill ,eeks 
to include the subsidiaries of the "Stolh~ Bank" within the 
definition of the "State Bank" and also defines the meaning of 
the (erm 'State Cooperative Bank'. The Committee agree with 
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this amendment and recommend the proposed amendment to the 
HOllse for its acceptance. 

Cia lise 4 of t/,e Bill 

2.10 The Committee note that Clause 4 (i), (ii) and (iii) seek to 
,ubstitute Clause 3 (4) (iii), (iv) & (wi i) of the NCDC Act, 1962. 

Pertaining to the reasons for change in the composition of the 

General Council. The Committee was informed that after the 

formation of the NABARD, the functions relating to rural credit 

have been transferred from RBI to NABARD. Therefore, it is 
,lppropriate to include Chairman, NABARD in place of Deputy 

Governor, RBI. Regarding representation of officials & non-officials 

in the General Council, the Committee was informed that the 

proposed amendment will give a clear majority to non-officials. 
Moreover, with the proposed change in Clause (xvii) of Sub-section 
(4) in Seclion 3 of !'JCDC Act, the role of the Government will 
H'main unchanged. 

Considering th<.> above mentioned reasons as stated by the 
Dq'l.ulment 01 Agriculture & Cooperation, the Committee agree with 
the proposed amendment and recommend that the proposed 
,lInendment to the House for its acceptance, 

CI'lllse -' (iJ & 5(i i) of tire Bill 

2.11 Clause 5 0) uf the bill seeks to add the word 'finance' in 
section 9 (J) of the Act and one ncw clause aft .. Section 9 (1) (b) 

J.l~. 'development of notified services'. The reasons for the amendment 
,He to spell out clearly the fin.lncial role of NCDC and to expand its 

,lltivilies to covcr the 'notified services' under the purview of NCDC. 
rher('fore, the Committee recommend that the proposed amendment 
l1lay bl! accepted. 

Clllllse 5 (,il (1) of tl,e Bill 

2.12. CI.luse 5 (ii) (1) of the Bill seeks to insert the words 
·liH.'slock. poultry fccd, industrial goods and notified services' in 
'crtion 9 (2) (b) of the Principal Act, 1962 in order to broaden the 

,!Ctivitie, of NCDC as per the statement of objects & reasons 
(ontained in the NCDC (Amendment) Bill, 1995, The Committee 
rt.~col1lmend that this amendment may be accepted. 



Clause 5 (ii) (2) of tl,e Bill 

2.13 The Committee observe that clause 5 (ii) (2) of the NCDC 

Bill; 1995 seeks to insert a proviso to 9 (2) (e) of the Principal Act, 
whereby no guarantee shall be required in cases in which security 
to the satisfaction of the corporation is furnished by the borrowing 
cooperative society. 

The Committee observe that the Corporation needs no guarantee 
if the security is furnished by the borrowing cooperative society. In 
other words the thrust is on the security matter than on the social 
objective of the cooperative organisation which organises the weaker 
sections inio groups. 

The Committee at this juncture wish to recommend that a 
suitable amendment favourable to t~e cooperatives organised by the 
weaker. sections of the society in the matter of waiving the state 
guarantee and security stipulations may be introduced in the bill in 
view of the social obligations and objectives behind the setting up 
of the NCDC. The Committee recommend the adopti<?n of this d:)U!>l~ 
with a moctification in favour of the cooperative societies organised 
by the weaker sections of the society in view of the slark ground 
realities of poverty and lack of control over productive resocrces on 
their part. 

Clauses 6 [i 7 of til, Bill 

2.14 The Committee observe that Clause 6 of the Bill seeks to 
insert new clause 12 (B) which is related to the receipt of grants and 

donations by the Corporation. The Committee also observe that clause 
7 of the Bill seek to msert new clauses bb & bbb after clause (b) 
of Section 13 of the Principal Act. These new provisions will help 
in enh~nci"g the deployable resources of NCDC and enable NCDC 
to deposit its funds in the Reserve Bank of India or the Statt Bank 
or a Nationalised Bank or Scheduled Bank or a State Cooperotive 
Bank. The Committee agree with these amendments and T('comnH..'nd 
the pr'Jposed amendments to the House for their acccpt.ln('(>. 

2.15 The C'ommittee note with concern th. share of disblHs,,1 
of loan to the weaker sections, Rural consumers. and Integrated 
Cooperative Development Projects (ICDP) which is as low .1S 

10.49, .3.25 & 4.67% respectively. It shows either a lack of interest 
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among the weaker sections to form cooperatives or a lack of will 
on the part of the organisation in extending actual credit to 
weaker sections cooperatives. The Committee feel that the fruits 
of these liberalised/soft loans are actually being reaped by big 
houses under the garb of cooperatives. The (Amendment) Bill 
secks to widen the scope of NCDC. The Committee is of course, 
all out for the widening the scope of NCDC. Looking to the 
performance of NCDC, the Committee wish to recommend that it 
should be ensured that there is fairness in the proportion of 
distribution of resources in favour of the weaker sections 
cooperatives so that the Corporation really achieves the noble 
objectives for which it was created. 

The Committee, therefore, advise stricter monitoring, 
qualitative analysis, better management of money so that the 
weaker section beneficiaries improve their life standard and the 
Corporation prospers. 

NEW DEUiI; 

1 2 O('cl'lIIb"l''''r.c....:.1 ",99,-6'-,-,-.".-,,
] 1 Axrahi1l/al1l1, 1918 (Stika) 

SANTOSH KUMAR GANG WAR, 
Chairman, 

Stl1l1ding Committee on Agr;culture. 



APPENDIX I 

MINUTES OF THE SEVENTEENTH SITTING OF THE STANDING 
COMMmEE ON AGRICULTURE HELD ON THURSDAY, THE 
. 12TH DECEMBER, 1996 AT 1500 HRS. IN ROOM NO. 11B, 

PARLIAMENT HOUSE ANNEXE. 

The Committee sat from 1500 hrs. to 1615 hrs. 
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Shri Santosh Kumar Gangwar - Chairmal1 
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Lok Sabha 

Shri Gangadhar Kunturkar 
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Shri Thawar Chand Gehlot 

Shri Padarnsen Chaudhary 

Shri Bhimrao Badade 
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Shri Sohanveer Singh 

Shri Bhupender Singh Hooda 

Shri Gulam Mohd. Mir Magami 

Shri Sukdeo Paswan 

Shri Bajuban Riyan 

Shri Mahabcob Zahedi 

Shri Sydaiah Kota 

Shri Suresh Jadhav 

Shri Sode Ramaiah 
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20. Shri Ananta Sethi 

21. Maulana Habibur Rahman Nomani 

22. Shri Jagir Singh Dard 

23. Shri Shi v Charan Singh 

24. Dr. Ranbir Singh 

25. Shri Ami Kumar 

SECRETARIAT 

I. Shrl S. Bal Shekar 

2. Shri Man~e Ram 

J. Shrl K.L Arora 

Deputy Secretary 

Under Secretary 

Assistant Director 

At the outset Chairman (AC) welcomed the Members to the sitting 
of the Committee and requested them to take up the adoption of the 
Draft Seventh Report of the Committee on National Co-operative 
Development Corporation (Amendment) Bill, 1995, in respect 01 
Ministry 01 Agriculture, Department 01 Agriculture and Co-operation. 

The Draft Report was considered and unanimously adopted without 
<lny change. 

The Members of the CommIttee, thereafter authorised the Chairman 
to present the Report on National Co-operative Development 
Corporation (Amendment) Bill, 1995, in respect of Ministry of 
Agriculture, Department of Agriculture and Co-operation to the House 
on a date and time convenient to him. The Committee decided to 
hold next sitting 01 the CommIttee on 3rd January, 1997. 

Ti,e Comnllttet' then adjourned. 



ANNEXURE I 

A, Introduced /II lite Ra/.lfa SaMa <'II 

25 Augllst, 1995 

Bill No. LVII of 1995 

THE NATIONAL CO-OPERATIVE DEVELOPMENT CORPORATION 
(AMENDMENT) BILL, 1995 

A 

BILL 

further to amelld tlte National Co-operative Deve10plllellt 
Corporation Act, 1962. 

Be it enacted by Parliament in the Forty-sixth Year of the Republic 
of IndIa as follows 

1. (1) This Act may be called the National 
Co-operative Development Corporation 
(Amendment) Act, 1995, 

(2) it shall come into force on such date as 
the Central Government may, by 
notification in the Official Gazette, 
appoint. 

2. In the National Co-operative Development 
26 01 I %2. Corporation Act, J 962 (hereinafter referred to 

as the principal Act), in the long title, for 
the words "and certain other commodities" 
the words "and certain other commodities 
and services" shall be substituted. 

3. In section 2 of the principal Act,-

(i) for clause (a), the following clause shall 
be substituted, namely ;-

'(a) "agricultural produce" includes the 
followlIlg ;-
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(II I·dlhll' .1nJ nOJ'H.'lhble oil seeds; 

(II) l'dtlll' IITd, IIldud1l1h uti-rakes and 
1I11ll'r 1I1glvdll·n' .... 

(III) pr(ldUll' til IhlrllClIltlire rlnd anlillal 
hll~b"ndl"\,. 

(v) poultry I.lrllling; 

(vi) pisClndturl'; ,1nd 

(\'1;) ntl1l'r ,dh'd ,1(tluties, whether or not 
undl'rI.lkl'n Jointly with agriculture;'; 

(II) .llter ,,1,111SC (ilb), the following clause 
:>h.lIl bL' 111:>l'ct<,'d. IIdmeiy :-

lab.l) ··Cl'nlr.t1 financing institution" 
IllL',U"\S Industrial Development Bank 
01 Indl., ('sti1bll~hed under sub-
~l'dH'1l (I) of ~l'rtion 3 of the IK Ilf 11)64. 

InJu:-tl"1<l1 Devclllpmcnt Bi.lnk of 
India Act, 1964 ,Uld includes an 
IIbtltution specified in section 6A 
.I! th.lt .\d; 

(iii) 11'1' dOll,," (b) and (e), Ihe following 
ll.,u~es shall be slIb-situted. 
n.lITIely:-

'(b) "( 'l'nlral \'\'.Hl.·hllusl1l~ Ctlrpora: 
Illln" mt.·.ln~ the Central 
VVaH'holbing Corporation ('stab li-
..;Iwd 1IlldC'f ;:.up-s('ction (1) of 5S tl( 1"'112 
SI:L'tHHl 3 ll( the Warehousing 
COfpocatilHl Warehousing Corpora-
trons Act, 1962; 

k) "co-opl'rative society" means a 
society re~i5tered or deemed to be 
registered under the Co-operative 
SOCieties Act, 1912 or under the 51 of 19114. 
Multr-State Co-operative Societies 
Ad. 19X4 Of under any other law 2 uf 1'J12, 
\\ 1111 Il· ... pl·d III (11-llPl'CdIIVl' 

.... Pl·ll'Ih· ... IllC tht' time being in force 
III .1IW State. whICh is t.'ngaged in 
~\;'Y III the activities specified in 
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slIb-section (1) of section 9 ,md 
includes c1 Co· operative Land 
Development Bank';'; 

(iv) after clause (db), the followmg clauses 
shall be.' inserted. 25 namely :-

'(dba) "ll1dll~triill good!-o" means th\.' 
products of industrial Looperatives 
or cottage dnd village industries or 
products of allied industries in the 
rural area and includes any 
handicrafts or rural crafts; " 

(db b) "livestock" includes all animals to 
be raised for milk, meat, fleece, 
skin, wool and other by-products; 

(v) lor clause (dd), the foliowing clause 
shall be substituted, namely 

'(dd) "nationalised bank" means a 
corresponding new bank as 
defined in the Banking 
Companies (Acquisition and 
Transfer of Undertakings) Act, 
1970 or the Banking Companies 
(AcquisitIOn and Transfer of 
Undertakings) Act. 1980.;'; 

(vi) after clause (e), the following clouse 
shall b(~ inserted, namely :-

·(ea) "notified services" means any 
service which the CentrflJ G(J\'('n~
ment may, by notification in thl' 
OffiCIal Gazette, declare to bL' 
notified services for the purposes 
of this Act;'; 

(vii) for clause (h), the following clauses 
shall be substituted namely :-

'(h) "State Bunk" means the State Bank of 
India constituted under the State Bank 

28 "f 1955. of Ind ia Act, 1955 or any of the 
subsidiary banks of the State Bank 01 
India; 

(ha) "State Co-operative Bank" has the same 
nl2aning as in the Reserve baJ"k ot 

2 of 1~34, India Act 1934,;, 



~,', II, >11 ; 

\u"'njrnl'nl .,1 

~t'l IIpl\ 4 

III -.l'I.:tlon :1 ot 1 hI..' pnnClp.lJ Al't, in 
.... ub· .... l'(llon (4).-

(II for clauses (iii) and (iv), the 
following clause shall be 
substituted, namely:-

"(ni) Chairman of the National' 
B.lnk of Agriculture .,nd 
Rural Dt?\'elupment 
lOI1Stltull'd ul1d~r the 
N.\tlon,,1 B.ll1k lor 
,.\g.lllllllli'l' ,Itld l~lH,ll 

1)t'\'Ciopll1l'l1t Act, 19tH ex- bl uf 1~~1. 
,'(fic;o,"; 

(II) for dau,,' (vii), the 
following clause shall be 
~lIbstitlited. namely ;-

"{\'II) nne mt'mber to be 
nommated by the Central 
(~o\'t'rnmcnt from .1Inongst 
the chairmen of one CIt the 
Cl'ntral finililclI1g 
Illstltutions. ,'r-tl/finn;" 

10 dall~e (xvii). for the 
words "three members", the 
words "four members" shall 
L'l' SliDslitutl'd. 

:;. In Sl'(tlon Y llf the pnncipal Act,-

(I) IJl sub-section (1)-

(1) in th~ opening portion, for 
thl.' \ .... ·ol'ds "plan and 
promote", the words "plan. 
promote and finanC'L''' shall 
bl' ..;ub ... tllllh·d; 

(2) .liter clause (b),the following 
clause shall be inserted, 
n~l11ely :-

"(c) development of notified 
services."; 

(Ii) in sub-section (2),-

(I) U1 clause (b), for the words 
"Olnd notified commodities", 
the words '·)j\'e:-otock. 



poultry teed, industrial goods, notified 
commodities and notified services" shall 
be substituted; 

(2) in clause (e), the following proviso shall 
be inserted, namely :-

"Provi::lcd that no such guarantee shall 
be required in cases in which security 
to the satisfaction of the Corporation is 
furnished by the borrowing co-operative 
society;", 

6. After section 12A of the principal Act, Insertion of new 

the following section shall be inserted section 12B. 

namely:-

"12 B (1) The Corporation may receive Grants, donations, 
Sifts, grants, donations or benefactions etc. 

from Government or any other agency 
in or outside India. 

(2) 111e Corporation shall not receive any 
gifts, grants, donations or benefactions 
from a foreign Government or any other 
agency outside India except with the 
previous approval of the Central 
Governmenl." 

7. In section 13 of the principal Act, 

(i) in sub-section (I), after clause (b), the 
following clauses shall be inserted, 
namely:-

"(bb) all moneys received under section 12B; 

(bbb) all moneys received for services 
rendered;"; 

(ii) for sub:section (3), the following sub
section shall be substituted, namely :-

"(3) All moneys in the fund shall be 
deposited in the Reserve Bank or the 

, Statp. Bank or a nationalised bank or a 
scheduled bank or a State Co-operative 
Bank'. 

Ame-ndmenl (Jf 
!'ection Ll 



STATEMENT OF OBJECTS AND REASONS 
4 

The National Cooperative Development Corporation was set up 
lInder the National Cooperative Development Corporation Act. 1962. 
:11 till' ",dminlstratlOn uI the s<lld Act. with the passage of "hme It was 
leI I that there was need to further broadbase the activities of the 
Corporation. 

2. With a view to enlarge the scope of the Act, a Committee was 
constituted which recommended that the activities of the Corporation 
be broadbased. It is accordingly proposed to amend the said Act, in/er-
dilll, to provide for-

(i) covering livestock and notified services amongst its 
activities; 

(II) authOrising the Corporation to accept grants, donations, etc. 
from any agency in and outSide India; and 

(iii) empowering the Corporation to waive, in suitable cases, 
conditions with regard to guarantee. 

J. The Bill seeks to achieve the aforesaid objectives . 

• 

NEW DELHI; BAL RAM JAKHAR 

file 21 ,/ AII,~IISt, 1995. 
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RAJYA SABHA 

A 

I3ILL 

further to amend the National Co-operative 
Development Corporation Act, 1962. 

(Shri B"I Ram lak/tar, Minisler of Asncul/llre) 
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For Official use only 

Annexure II 

THE NATIONAL COOPERATIVE 
DEVELOPMENT CORPORATION 

ACT, 1962 

(No. 26 of 1962) 

(As modified upto 13th March, 1974) 

I -"'" 

NATIONAL COOPERATIVE DEVELOPMENT CORPORATION 
4, Siri Institutional Area, Hauz Khas. 

New Delhi -110 016. 
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PREFACE 

As a result of the recommendations of the Expert Committee 
appointed by the Government of India in 1970 to review the working 
of the National Cooperative Development CorporatIon, the National 
Cooperative Development Corporation Act, 1962 (26 of 1962) under 
which the Corporation was set up, has been modified in 1973 and 
1974 through two amendments passed by Parliament. These changes 
have been carried out in the principal Act. The two amendments, as 
passed by the Parliament, are also reproduced at Annexures I & II. 

2. The amendments of 1973 extending, among others, the 
jurisdiction of the N.C.D.C. to the State of Jammu & Kashmir came 
into force w.e.f. 21st August, 1973, while the changes except those 
relating to the constitution of the General Council and the Board of 
Management, contemplated in second amendments, were brought into 
force by the Government of India, with effect from 1st April. 1974, 
vide Notification No. L 12011/3/74-MWS, dated the 26th March, 1974, 
a copy of which is at Annexure-III. The provisions regarding 
constitution of the General Council and Board of Management have 
been enforced w.e.f. 7th April, 1975 vide Notification No. EL 12011/ 
3/74-MWs dated 4th April, 1975 (Annexure IV). 

3. The NCDC Act has been extended to sikkim from 2nd October, 
1975 "ide Notification No. L-120!2/19/73-CMP dated 22nd September, 
1975 (Annexure V). 

M.s. Gill 
Managing Director. 

New Delhi 110019, National Cooperative Development Corporahon 
1st June, 1976. 
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Tur NATI()NAI C()t.II'ERJ\TIVE DEVEllwMENT CURPORATION 

Aer, 1962 (No. 26 OF 1962) 

(31st Augus!, !962) 

(An act to provide for the incorporation and 
regulation of a corporation for the purpose 
of planning and promoting programmes for 
the production, processing, marketing, 
storage, export and import of agricultural 
produce, foodstuffs and certain other 
cummodities on cooperative principles and 
for matters connected thercwit) .. 

Be it en"cted by P"rliament in the Thirteenth year 
l,f the Republic of India as follows: 

I. (1) This Act m"y be called the National Sh,>r' litle. Exten. 
Coopcrahve Development Corporation and Commence~ 
Act, 1 Y62. menlo 

"(2) it extend, to the whole of India. 

(3) It shall come into force on such date as 
the Central Govcrnment may, by 
notification In the Official G,lzettc. 
appoint. 

.... , it Sh'lll corne into force on such date 
as the Central Government may, by 
notification in the Official Gazette, 
appoint and different dates may be 
"ppointed for different provisions of this 
Act). 

Sub:.llluhod by thl! NCDC (Aml!ndment) Act. 1':174 for the l\)lInwing uriginal 
Jlr\I\'I:'llHl:-
.. An ,ll:1 It) pn.lVld~ lor tilt" IIlc()rporatlllll .1Ild regulation of a corporation for the 
pUrptl:-.(" 1'1 dl!vt'lilpnwnl III agricultural product" .lnd cprtain otht'r commodities 
Pil ulI'pt"r.IIIVI! pnnnpll':"o ,IIlJ (tlf I1lo1ltt.'r~ I..·(lnnectt-d th~rewllh'"" 

-, fht' "",.rlis "l'xl..·t'pl Iht' St,'11! 111 ' .. mlllu ",ltd j(a:;:1rnir" o/"!litt ... d by Ihe NCDC 
(I\mt'lldmt'nt) Act. 197:' 
In~t'rh:-d by tht.' NCLX.: (AflIl'ndnll.;'lIl) Al"1. 1'174 III ..,..I,llUln :tl P.,lVlsluns under it. 
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2. In this Act, unless the context 
otherwise requires: 

(a) "agricultural produce" • [includes the 
following] classes of commodities, 
namely: 

(i) ··edible oil seeds; 

(ii) Cattle fodder, including oil-cakes and 
other concentrates; 

(iii) raw cotton, whether gInned or 
unginned and cotton seed; 

(iv) raw jute; and 

(v) vegetable oils. 

[(aa) "bank" means a natiOl'alised bank 
and includes a scheduled bankJ; 

····[(ab) "Board" means the Board of 
Management of the Corporation 
constituted under Section IOJ; 

(b) "Central Warehousing Corporation" 
means the Central Warehousing 
Corporation established w1der section 
17 of the Agricultural produce 
(Development and W.uehousing) 
Coorporation Act, 1956. 28 of 1956 

(~) "cooperative society" means a society 
registered or deemed to be regIstered 
wlder the Cooperative Societies Act, 2 of 1912. 

1912 or under any other law with 
respect to cooperative societies for 
the time being in force in any State, 
which is engaged in any of the 
activities specified in sub-section (1) 
of section 9 and includes 
cooperative land mortgage bank; 

Sub!ollluh:'d by the NCOC (Aml..'lh.lmt'lll) Alt, 11,174. lor tht., 
words "mt.'ans .11lY of the lollowm).;" 

... The words "foodstuffs, lI1c1udin~" umilled b\o" Ihl:' N'''':OC 
(Amendment) Act. 1')74. 

Inserted by the NCDC (Amendment) Act. 1974. 
Inserted by the NCDC (Amendment, Act, 1Y74. 
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(d) "Corporation" means the National 
Cooperative Development Corporation 
established under '[Sub-section (J) of 
Section 3]. 

[(da) 'foadstuffs", il1clude 

(i) coconuts and arecanuts; 

(ii) eggs and egg products; 

(iii) fish, whether fresh, frozen, dried or 
preserved; 

(iv) fruits, whether fresh, dried or 
dehydrated; 

(v) honey; 

(vi) meat, whether fresh, frozen, dried or 
preserved; 

(vii) milk and milk products; 

(viii) Vegetables 

(db) "General Council" means the General 
Council of the Corporation constituted 
under sub-section 4 of Section 3; 

(de) 

(dd) 

5 of 1970. 

(e) 

"Managing Director" means the 
managing director of the Corporation; 

"Nationalised Bank" means a 
corresponding new banks as defined in 
the Banking Companies (Acquisition, and 
Transfer of Undertakings) Act, 1970; 

"Notified Commodity" means any 
commodity (other than agricultural 
produce "[and foodstuffs], which the 

Substituted by thl? NCDC (Amendment) Act. 1974 fur th~ 

word and fJJ;Uft.' "Sechon 3". 
•• Inserted by the NCOC (Amendment) Act. 1974. 
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Central Government may, 
by nohfication in the office 
Gazette, declare to be a 
notified commodity for the 
purposes of thIS Act', being 
a commodity with respect to 
which Parliament has power 
to make laws by virtue of 
Entry 33 in List III 1Jl the 
Seventh Schedule to the 
Constitution; 

(f) "Prescribed" ITIl'ans 
prescribed by r·.des made 
under this Act; 

(g) "Reserve lJank" means the 
Reserve Bank of India 
constituted under the 
Reserve Bank of India Act, 
1934; 20 III ]Y34. 

"[(ga) "Scheduled Bank" means a 
bank for the time being 
included in the Second 
Schedule to the Rl'serve 
Bank of India Act, IY34J; 

(h) "State Bank" means the 
State B.lnk of Indl.l 
constituted under the Stilte 
Bank of India Act, lY55; 23 01 1~5.C\ 

(i) 'Year "I11L',:lI1S OIW fill.mci~ll 

yCilr. 

2A. Any reference U1 thlS Act to 
.lny law which is nut In 
force, or ilny hll1ction~ry not 
i.n oXISh:IlCt:, 111 111(.' Slrlll' of 
Jammu Clnd Kashmir. shall. 
in relation to th.1t Statl', bl' 
construed as a reference to 
the corresponding law in 

• Insertoo by the NCDC (Amen{inwnl) Ad. 1"174 

.. Inserted by th~ NCDC (Amt'ndm~nl) Ad, I Y7" 
••• 1!1Sl"rlttd bV tht' NCDC (Al1ll'ndm~nll Ad, 1~7."\ 

• List of \.·ommodltlt"s nullfled ,II Annt'xun-:-.-vl 
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force, or to the corresponding funchonary 
in existence, in that State. 

3. (1) The Central Government shall, by 
notification in the ol/icial Gazette, establish 
with effect from such date as may be 
specified in the notification, a Corporation 
by the name of the national Cooperative 
Development Corporation which shall be a 
body corporate having perpetual Succession 
and a common seal with power to acquire, 
hold and dispose of property and to 
contract and may, in the said name, sue and 
be sued. 

(2) The head office of the Corporation shal! be 
in New Delhi. 

'[(3) The Corporation shall carryon its functions 
through the General Council and the board. 

Substitultc'd by Ihe NCDC (Amendment) Act. 1974 fur the Uliginal sub
Sl'clinns (J) 1(1 (.'if) of St."l'tion 3, which were as lInder' :-

"(3) 'n1f~' Cnrp;.ration .. hl\lI l'onsist Ilf tht' fulluwin~ mt.'mt>ers, !lamely 

(I) nine membefs rt'preS(>ntll1~ the Central Guvernment lu be nominated 
by Ih.1t CoVI. III ~uch manner <IS m.1Y bE" prescribed; 

(II) Uile representatIVe of the Reserve l3.:ank to be nominated by tne Reserve 
n.mk hi lw nOmilltlled bv tIll' Rt'St'rv(' Bank; 

(Ill) one repre~ntatlvt' 01 th~ St.lte B.mk. In bt' nominated by the State 
D.lnk; 

(IV) lint' n'pfl'~t"ntallve Ilf the Ct'ntr .• 1 Wilrt'h(lu.sin~ Curpuratiun. 10 bt" 
ntlminatt"d by that Corpurati()n; 

(v) eight mm-Illftdals numinated by tht' Cenlral Guwrnment of \,/hl)m-

(.l) Ollt" Sh.ll! be .1 reprf'St"fllatlvt! of thl:.' N.ltlon .. 1 Cllopt'rahvtc' Union uf 

India; 

(b) twu sl",U llt:' pt>rsuns wh,. ho1Vt> s~L'I.'1 km,wledj.;e 'If ruro1l enmomlC"s 
.UlO l'oO~ll'r,ltillll; .md 

(..:) five sh.111 bl:.' pen;nns rf1.'ummendt'd by Stolle G,lvemrnenls un d zunal 
basis in t:tJn:oull.ltion With llun-uifii.11 wupt'ratlVt" nrganisatliJOs In the 
Sl.lleS III .l(((Jrd .. nl"t' with rulc!<o m.\d~ under this Act. 

4. A mt.,tnbl'r ,II tht> C,lrpuratiun nommated by the Central Government mdY be 
llumm.Ht"d by VirtUI:.' IIf "UKt' 

5. There sh,,11 be 01 Ch.lirman and a Vice--Chalrman 01 the Corpuratlon who shall 
~ (.'hOSt'n frum .:among tht" mpmber.;; in such manner .15 may be prescribed", 



49 

(4) The General Council shall consist of the 
following members, namely :-

(i) a President and a Vice-president both to 
be nominated by the Central 
Government; 

(ii) eight members, ex-officio to be nominated 
by the Central Government from such 
of its ministries dealing with economic 
matters as it may think lit; 

(iii) Deputy Governor of the Reserve Bank 
in-<:harge of rural credit, ex-officio; 

(iv) Managing Director of the State Bank, 
ex-officio, 

.11" I'" (v) Managing Director of the Food 
Corporation of India, constituted under 
Food Corporation Act, 1964, ex-officio; 

58 «11%2. (vi) Managing Director 01 the Central 
Warehousing Corporation, constituted 
under the Warehousing Corporation Act, 
1962 ex-officio; 

15,; 1'". (vii) Chairman of the Industrial Finance 
Corporation of India, constituted wlder 
the industrial Finance Corporation Act .. 
1948, ex-officio; 

(viii) a member representing banks, to be 
nominated by the Central Government; 

(ix) Chairman of the national Cooperative 
Union 01 India, ex-officio; 

(x) Chairman of the national Agricultural 
Cooperat've Marketing Federation, e:r-

officio; 

(xi) Chainnan of the NatIOnal Federation of 
Cooperative Sugar Factories, ex-ofticio; 
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(xli) Chairman of the All India Federation of 
Cooperative Spinning Mills, ex-officio; 

(xiii) Chairman of the All India State 
Cooperative Banks' Federation, ex-officio; 

(xiv) eleven members other than those 
nominated under clause (xv), 
representing the States and the Union 
Territories, to be nominated· by the 
Central Government, provided that not 
more than one person shall be so 
nominated from each State or Union 
Territory; 

(xv) eleven members to be nominated by the 
Central Government from among the 
Chairman of the State level cooperative 
federations from the States and Union 
Territories, provided that not more than 
one person shall be so nominated from 
each State or Union Territory; 

(XVI) four members representing persons 
having special knowledge of, or practical 
experience in agricultural cooperative 
development, to be nominated by the 
Central Government; 

(xvii) three members representing national level 
organisations engaged or interested in the 
promotion and development of 
cooperative programmes to be nominated 
by the Central Government, and 

(x\·lil) the managlllg director. 

(C;, nO\(" r(l\vf'r~ and functions of the Corporation 
·,h,dl t·t' t""h l~t'd t'l" .11 ... d"lI~t·d. ,I."; !!If' ,'" ... ,' 

may be, by the General Council. and 
references elsewhere in this Act to the 
Corporation shall, unless the context 
utherwise requires, be construed as references 
10 Ihe General CounciL 
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(6) Notwithstanding the expiry o( 
the prescribed term of his 
office, every member of the 
General Cuuncil shall contmue 
to hold office as such, until his 
successor in such office has 
assumed charge of such office. 

(7) Members of the General 
Council, other than the 
managing director, shall be 
entitlt'd te. receive such sittings 
fees as may be speCified by 
regulations made by the 
Corporation under this Act, for 
attending any meeting of the 
General Council, Board or any 
committees pf the Corporation. 

Provided that no official member shall 
be entitled to receive any sithng fee.] 

4. A person shall be disqualified for 
being chosen .1S and for being" 
a member of the Corporation -

(i) if he is, or at any time has been 
adjudicated insolvent or has 
suspended payment of his dett 
or has compounded with his 
creditors; or 

(ii) if he is or has been convicted 
of any offence mvolving moral 
turpitude and sentenced in 
respect thereof to Impns(),"lnwnt 
for nut less that six months, 
unless a period of II \"l' ;''l'Cl rs 
Il;l~ ('L11"'''I'd l!"llill 1111' ,Lilt, ,d 
l'XPUT 01 lilt.' "'"lItl"lhc. ,II 

(iii) ·except Ul the case l1f managmg 
director, if he is a salaried 
official of the Corporation. 
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5. (1) The term of office of members Term ul Office 
of the Corporation and ·the 01 Members 01 
manner of filling vacc.ncies Corporation. 
among members shall be such 
as may be prescribed. 

(2) Any member of the 
Corporation other than an ex-
officio member may resign his 
office by giving notice in 
writing to the Central 
Government and on such 
resignation being accepted, he 
shall be deemed to have 
vacated his office. 

6. The Central Government may, 
at any time remove from office 
any member other than an ex-
officio member of the 
Corporation after giving him a 
reasonable opportunity of 
showing cause against the 
proposed removal. 

7. (I) The Corporation a shall 
ordinarily meet twice a year 
at such times and places 
and shall, subject to the 
provisions of sltb-sectioris' 
(2) and (3), observe such 
proced ure in regard to 
transaction of business at its 
meeting (including the 
quorum at meetings) dS 

may be prOVided by 
regulations made by the 
Corporahon under this Act. 

(2) The "[President] or in his 
absence the "'[ViCE'· 
President] or in the absence 
of both the "[President] 
and the "(Vice-President], 
any member chosen by the 

elnseted by the NCOC (Amendment, Act. 1974. 

"Sllb!Oututed by the NCOC (Amendment) Act, 1':)74 for the w.uds 
"Chatnnan" and "Vice-Charman". 

Removal from 
Olliee 01 
Member, liFC. 

Meeotings etc. of 
Corpuration. 



Officers ,lnd 
(,tht:r Emplo. 
Yl't.'S l,f Cor· 
rorOltion 

members/ represent from amongst 
themselves, shasll preside at a meeting of 
the Corporation. 

(3) All questions at a meeting of the 
Corporation shall be decided by a majority 
of votes of the members present and voting, 
and in the caSl~ (If an equality of votes, the 
"·[Presidentl or, in his absence, the .... [Vke· 
I'rt.·sldcntJ or Ul the absence of both the 
··,President! and the .. ,Vice-President!, the 
person preSIding shall have and exercise a 
second or casting vote. 

H. (1) The Central Government shall, in 
consultation with the Corporation, appoint 
a person to be the ••• [Managing Director.! 

(2) Subject to such rules as may be m~de by 
the Central Government in this behalf, the 
Corporation may appoint such other officers 
and employees as it considers necessary for 
the efficient performance of its functions. 

(3) The methods of appoint-ment. the condition 
()r servirt:' and th(~ scales of pay uf the 
officers and other employees of the 
Corporation shall,-

(a) As respects the •• .. IM,.naging Director) 
be such as may be prescribed; and 

(b) as respects the other oifkers and 
~mploycl's, be such as may be 
dctermim'd by regulations made by the 
Corporation under this Act. 

"l(4) 1l1t~ Menaging Director shall exercise such 
powers and pertorrl sllch duties as t~e 

board mily el1trll~t or del~gate to him.' 

.. 5ubs(iluh:~d by (he NCDC (AIlll'ndmt:lll) Arl, 1'174 lor Iht: words ·'Ch.linn.ln" OInd 
"Vict!·ChJirmJn·· 

••• Substilutt."d by the NCOC (Aml'n\lmt!nt) Ad, 1~7". Ipr Iht' words, ·'Secret.try ul the 
COrptlr.ltltll\" 

OUo SubSlllUhtd by Iht' NCDC (AIIlt:nJml'nl) Ad, .'1';'-1 h.r Iht: Wllrd. ·'Set::retdry". 
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9.1 (1) Subject to the provisions of this Act, the function, of the 
Corporation shall be to plan and promote programmes, 
through cooperative societies, for : 

(il) the production. processing, nl.urketing, ~torage, 

<'x port and import of agricultural produce, food 
stuffs, poultry feed and notified commodities; 

(b) the (olk'ction. processlI1g, m.Hkehng. storage and 
export tl! minor lorest prodlU":~ I; 

(2) In particular and withollt prejeudice to the ge{lcr~!ity 
of the foregoing provision, the Corporation: 

la) advance loans or grant subsidies to State 
GUVt'cnmcnts for financing cooperative societies; and 
for ~11lployment of st.,fI for implementinll 
programmes of cooperntive development; 

(b) provide funds to Strlte Gu\'ernments for finannl 
cuopt'rative societies for the purchase of agricuilurnl 
produce, '''(foodstuffs] and notified commodities on 
behalf of the Central Government. 

(c) plan and promote programmes through cooperative; 
societies for the supply of seeds, manures, ferlilizers, 
agricultural implements and other articles for t!1€ 
development of agricultural produce. 

'I (d) provide loans and grants directly to the national 
level cooperative societies and other cooperative 
societies having objects extended beyond on~ Stctle; 

(e) providt, loan to cooperative societies on the 
~~lI,lr.mh.'e or Statl' l;uvl'rnmcnts or to 1Il th€ rase of 
lOI'pl·r.llivt· o,;ll(il.,tit's in till' Union Territ0rieto; .. Oil the 
gU;lr,mt('e pi Central c..;overnnwnt; 

(1) p.Hljl..·i~Mh: 111 till.' sh:lrt' (apit.,J ut the national level 
(l,operative ~l)('ictie~ and Uthl..'1 cl)Operative societies 
heWing l,bjects eXlt.·ndm); beyond one StateJ. 

(3) The Corporation shall so exercise its functions under 
this section as not te mtl'r!ere wiU, the activities uf 

• "ht"'rl ..... l bv Iht' 'JC[X: (AIIII'ndml'nl) Ad, 11174 . 

....... \lI· .. \,!lIll'lt hv Ih,· ' .. ·I)t· U\Illt'ndrllt,,:tl A,·I. "J74 I\lr Iht' nrl~in.d rrovls,;I:1 9 (11 
II hi, h \\ .1 ... 1:'0 III1Ih" I) !! I ",ublt'. I III !h~' rrtlvlSltlllS til Ih! .. Ad. tilt· hlll('IIUI1:'> 

"I tlh' It:rr,.r.III,!Il ... h.,:: lit' h. pl.'1l .Uht prom{lh' programmes lor !Ill' prod ul'l IO'l, 

rrtll .... S ... IIl~, Ol.lrkt·tlll~ .... Iora.:,-, l·~p"rt .tnd Import CIt .1~'(ll'Ulturdl produce ,lOti nllhfi· . .od 
l',lIl1nwdllll'S !hr"lI~h (lIt1pt"ratin' ""J(Il'ihOS" . 

... h' ... t'rl",t bv thl;" ~ClX' (Anll'ndnwntl Act 1':174 
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the Kh"di and Village 
Industries CommissIOn 
established under the Khadi 
and Village Industries 
Commission Act, 1956, 

Oo.ud 01 
Mdl\il~t'mt"nt III 
Ihl:' Corputiliion. 

10. "[(1) there shall be ,\ BO<Hd lIf 
MdllJ.gement uf lht: 
Corporation which shall 
consist of the follOWIng 
members, namely:-

(i) the Vice-president of the 
General Council. who ,hall 
bc- the Chairman; 

(ii) three mcmbcrs of the 
Cl'llerill Counl.:il. to be 
Ilomin;atl'd by the Cl'ntr;ai 
(;o\,prnment from .1Inong 
thl' ll1elllbL'r~ H.'h.'rl"ed ll1 In 

Clause (il) of Sub-Section (4) 
of Section 3 ; 

(iii) the member of the General 
Council referred to in clause 
(iii) of Sub-Section (4) of 
Section 3; 

• In~t'rtt>d by the NCDC (Amt.'lldml:'nt) A(t. 1'J74 . 
.. Subsillutt.'ti by Iht" NCDC (Anlt"ntimt'lll) Act, 1":174 hlr \ln~Hl,d prov'!'>lons IU (I) to 

III (!i). whlo:h Wt'rt' .1:-> hllltlw:-> 

"111. (I) fht.'O:" sh.11I ht" fIn J:xl.'o:ullvt' l."ummiltt'l' .11 tht' l\lrpllr.lllolI vhlch shdll 
consist llf till.' full()wm~ mt'mbt'rs, ll.tnlt"lv .-

(d) 

(2) (,I) 

th) 

tht.' Vlct'-Ch.llrnloln 01 Iht' Cllrp.,rollhln, 

Ih~ mt'mbcrs nlllmn.lI!o'd by th~ Ct'lllr.ll Cllvt"rnml:'nl III such mannt'r 
.'l> may be pn'S('ribtc>d. frum ,lInon~ 11ll' ml'ml:"It'r~ Ilf Ihl~ r,llpllr.ltl(lll 
rt·t~rred to m cJauSt' (I) of SUb-St-cthlll (3) pi S.'dl(lIl .1 

lilt' reprt'~t!'ntallvt' III Iht" Rl'SI~rvt' b.lllk 110111·11.1 .... ..1 ulldt'r d.1U:->t' (II) ,II 
Sub-Set.:hon (3) of St't;hllll 3; 

IW(I Illtc>mbt·r:-. n,nnln.tlt'd 1.>\1 tht, C,'lllr,ll l,,'Vl'l"llIllt!'llt Inlm "mllll~ lilt' 
m~mbt'rs (II Iht" (',u'ptlr,lIltl;) rvlt'rt"vd h' II' ,I,ILI"'" \\ 1 pi ";ub·s,.'dlllll 1:1) 

1.1 St-C11111l l 

till' V'I.:t',l·h.lllm.lI) .,1 Ilw l"rplll",IIUIII .. 1\.111 Ilt' Ilw t h.llrnl,111 ,., Iht' 
F.\l'l..·lIll\·" l I.mmllll"l" 

nu' Vln',l"h.lIrlll.1Il .,1 till" E:-,\'(·ul,,·,' l l,nmHIll"t' ... 1\,111 h,' 11"IOII\,Ill'l.t III 

"'lIt h m,lIl1lt'r ,h lIl,n' hI' prt':.l nht'lt I'pm ,I III I Ill": till' mt·mllt"r .. rl'lt:rfl'l..1 
III III d,IU~t" (b) III Suh-~'t..tlt.n (I) 



(iv) one member of the General Council, to 
be nominated by the Central Govenlment 
from among the members referred to in 
clauses (ix), (x), (xi), (xii) and (xiii) of Sub
Section(4) of Section 3; 

(v) two members of the General council, to 
be nominated by the Central Government 
from among the members referred to 
in clause (xiv) of SlIb-Section (4) or 
Section 3; 

(vi) two members of the General Council to 
be nominated by the Central Government 
from among the members referred to 
111 clause (xv) of Sub-Section (4) of 
Section 3; 

(vii) one member of the General Council to 
be nominated by the Central Government 
from among the members referred to 
in clauses (xvi) of Sub-Section (4) of 
Sedion J; 

(viiI) the managing director. 

(2) The Vic~-chairman of the board shall be 
nominated by the Central Government. 

(3) Subject to the general control, direction 
and superintendence of the General 
cOllncil, the Board shall be competent to 
deal with any matter within the 
competence of U,e Corporation. 

(4) The Board shall meet ilt such times .md 
at such places and shall observe such 
procedure in regard to transaction of 
business at its meellngs (including the 
"'ll111r<lIn _,I meetings) as may be provided 
by regul.ltions made by the Corporation 
under this Act. 

(5) The confirmed minutes of every meetmg 
l>f the lIoard shall be idld before the 
Gt:flcral Cuuncil ,ll its next follOWing 
meetingi· 
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Other Cummittl't"~. 11. The Corporation may constitute 

such other Commlttftf:' for gl'necal or 
special purposes as it deems necessary 
for the eificient p~rformance of its 
functions under this Act. 

Grilnts ~y the 12. The Central Government shall, 
Cl'nlral Ct.vt. In after due appropriation mach.' by 
Corporation. Parliament by law in ,this behalf. pOly 

tu thl' Corporation :-

(.1) by way lit gr.Int c,h ... h ~1t.'i1r. 

:-'lIl'h .... UII· .tt nlPI'\I.'\ .h I'" 

fl'l)uired l:Jy Ihl." Lurpur.uwn 
for gi\'lng slIbsidll'S to State 
Governments and fur meeting 
its .ldministralivc l'xpellst.'s. 

(b) by way llf 10.111, such slim of 
money on such terms and 
conditions ('5 the Cl'ntral 
Government may determined; 
"land] 

···,(c) slich ddditJOfhli grants, If any, 
for tht: PUCPUS(.'s of thiS Adj. 

ot,12A.(l)Thc Corpuration may, for the r"w~r II' Cnr· 

purposes, of carrying out it:-> pllralWIl \(1 

functions under this Act, ~uld Bnrf"llw Mtlllt'y" 

with the previolls .1pprovaJ 
or. .Ind ~lIbjl'cl III I hI:" 
Jirc('tlOns I" tht' Lt.'ntr.ll 
Government, borrow 111l111l'Y 
{rom :-

(3) Suh)t'\.'1 III Iht' ~t'lwr,1I ~'''l\lr\l1. dll"l'lIlton ,lIId ... upt'r'lIll"II~kllrt' III th., C.,rp"II .. III\.n, 

Iht' EXt'\.'utivt' Culllllliltt' ..... 4 ... 11 bt' rlllllpt'it'ni III lit',11 Wllh ollW m.l!It'r \\Il1hll\ tht! 
nmlpl'lt'II\:t' .,, Iht' (\'rp"'r,1I11I1i 

(4) TIlt' E),t'\'ullv", l IImllllllt't· ... h.11I Illt't'l ,II ... ud! IIIHI':-' ,1I1,j ,II ..;tll"h pl.U't's ,l/Id !oh.'11 

"I1",'rvt' sudl prtl~I,.hll·l' III rt'~,'rll 10 Ir,lns,lt"ll"ll .,' hUSllll':-':-' ,,' 11:-. 1Tlt'tc"IIl~S 

(lIldu~1111~ tilt' IIU\lrUm ,II tnt't-'I 111).;::-' I ,1:-' 111,1\' 1'It' prll\'I-.I.'d 11\ r..,.:.ul.II""h nMdt' Iw 

lilt' L"lIrpurilhtlll un~1t'r Ihi~ th'l 

{Sl rhl,;' mmlll ... :!> ,I' "V~'n' 1111..'1'1111).;: ll' till" l""I'LlII\'t' 111110111111.·." ... 11,111 Ill" 1.lld Ut'lort' Iht" 
C,lrpur,lllIlll ,II II!' 1It'''1 10,11,1\\'111>-\ nU'dlll>-\ 

Tht"' \'V,lrd "',llId'" .'l1Illh'.! h'v' lIlt' :-"'l'(.:X .. (AIlI~'lhIIlWIII I A, I 

1II:-.t'rlt'l1 bv Iht' N("OC IAnwnlimt'11I1 At.:l. ,..,74 



C(lrpOrilllllO In 
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(a) the public by the issue by sal~ oi bonds or 
debentures, or both, carrying interesi at such 
rates as may be specified therein; 

(b) any bank or other financial institutions; 

(c) any other authority, organisation or institution 
as may be specially approved by the Central 
Govemment in this behalf. 

(2) The Centra! Government may guarantee the 
repayment of the moneys borrowed by the 
Corporation under clause (0) or clause (b) or 
clause (c) of Sub-Section (1) and the payment 
of interest thereon and other incidental 
charges). 

13. The Corporation shall maintain a fund called the 
National Cooperative Development Fund (hereinaiter 
referred to as the Fund) to which shall be credited-

(a) all moneys and other securities transierf{"d tv 
it under clause (a) of Sub-Section (2) of 
Section 24; 

(b) the grants and other sums of money by way 
of loan paid to the Corporation by the Central 
Govemment under Section 12; 

"[(ba) all moneys borrowed under Section 12A.] 

(c) such additional grants, if an)!, as the Central 
Government may nlake to the Corporation for 
the purposes of this Act; and 

(d) such sums of moneys as may, from time to 
time, be realised out of repayment of loans 
made from the Flmd or from interest on loans 
or dividend ·"'(or other realisation) on 
investments made from the Fund. 

In!'-I..'rtt'\l ~y the NCDC r Aml'ntll1l1.:'nl) Arc llJ74 . 

•• In:-l'rll"\1 by thl..' NCOC (Anlt'n~'mt'nl) Act, IY74 

In~t'rl~ bv (hI' NCOC tAml.'ndnwntl Act ~lI74 



(2) The moneys in the FlInd sh,,11 be applied 
for-

(a) advanCIng loans and granting 
sub~ldit.'s to St.lle Governmenb un 
such terms and conditions as the 
Corporation may deem fit for the 
purposes of enabling State 
Governments to subscribe to the 
share capital of cooperative societies 
or for otherwise finanCIng 
cuoperative societies; 

(b) meeting the pay and alluwances of 
the '[Managlng Dlrecturj, ollicers 
and other employees nf the 
Corporation "nd other 
adminbtrative expensl's uf the 
Corporation; and 

(c) carrying out the purpose of thiS Act. 

(3) All moneys in the fllnd shall be deplNted 
in the Reserve Bank or the State Bank 
"[or a nationalised bankl. 

14. (1) The Corporation shall furnish to the Relurn, dnd 
Central Government at such times and Pt!'purts. 

in such form and manner as may be 
prescribed or as the Central Government 
may direct, such returns and statements 
and such particulars in regard to the 
discharge of its fllnctions under thiS Act 
.1S the Cl'ntral Government may. from 
t~me to time require. 

(2) Without prejudice to the pW\,lSluns at 
Sub-Section (I), the Corpora lion ,hall. as 

• Inserlt"d by thl! NCDC (AlTlt.'ndml."nt) A~t. )"J74 

•• Inst:'rted by Ihl! NCIX' (I\IIlt'nlimt'utJ Ad, 1"J74 

••• lnst'rlt'd bv Ihl;' NCIX' !AlI1t'mtml'nl) Al'l. I~J7" 
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soon as possible after the end of the each 
year, submit to the Central Government a 
report, in such furm and manner and 
before such date as may be pr('scribed, 
giving a true and full account of Its 
activities policy and programme during 
the previous year. 

(3) A copy of the report received under Sub
Section (2) shall be laid befere both 
Houses of Parliament. 

15. In all matters including nlatters of policy, the 
Corporation shall be guided by such directions as may 
bp given to it by the Central Government. 

lb. (I) The Corporatiun shall prepare before the 
commencement of f:'a..::h year a statement 
of programme of its activities during the 
forthcoming year as well as a financial 
estimate in 'espert thereof. 

(2) A statement prepared under Sub-Section 
(I) shan not later than three months before 
the commencement of each year, be 
o.;ubmitted to the Central Government fur 
approval. 

AC({lunts (If Board 
.\lld Audit. 

17. (1) The Corporation shall maintain proper 
account and other relevant records and 
prepare an annual statement of accounts 
in such form as may be prescribed in 
consultation with the Comptro!ler and 
Auditor-Genc-ral of india. 

(2) The account of the CorporatIOn shall be 
audited annually by the Comptroller and 
Auditor-General of India or any person 
authoris"d by him in this behalf and any 
l·xpenditu .. ~ i.ncu,;:red in cOfU1ection with 
SI..-h audit shall b" payabl,,· by th" 
Cllrpor~ltiun. 
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(3) The Comptroller and Auditor-General 01 
india and any person authorised by him 
in connection with the audit of the 
accounts of the CorpoTCltion shaJl have 
the same rights, privilege and authority 
in connection with such audit as the 
Comptroller and Auditor-General has in 
connection with audit of Government 
accounts and in particuldr, shall IM\'C the 
right to demand the prod uction of books, 
accounts, connected vouchers and other· 
documents and papers and to inspect any 
office of the Corporation. 

(4) The accounts 01 the Corporation certified 
by the Comptroller and Auditor-General 
01 India or any other person authorised 
by him in this behalf together with an 
audit r~port thereon shall be forwarded 
annually to the Central Government and 
that Government shall cause the same to 
be laid before both Houses 01 Parliament. 

18. No act or proceedings of the <[General Council 
the Board or any 01 the Committee 01 the Corporation] 
shall be invalid by reason only of the existence of any 
vacancy among its members or any defect III the 
constitution thereof. 

19. The Corporation may, be general or special 
order in writing delegate to the "President or ~he 

"[Vice-President] or any other member or any officer 
01 the Corporation subject to such conditions and 
limitations, if any, as may be specified in the orde( 
such of its powers ilnd functiuns under this Act, ,1S It 

iTIily deem nccesscl ry 

20. Every member, auditor, ollicer or other 
employee of the Corporation shall, beforr entering 
upon his dllties make a declaratiun uf fidelity :lnd 
secrecy in the lonn set out in the schedde . 

VacanCIes etc 
Not II) Invo1l1· 
date Acts and 
Proceedings of 
the Curpora-
111m. 

Delegation. 

DedaraHon of 
Fidelity and 
St.'t.rt'(y. 

. Sul'!:-.llluh'd hy Illl' NCIX' (Anll'ndml'nl) Ad. 1')74, f(.r Illl' wnnt "Corpuralion" 

.. Subshlut~d by Ih~ NCDC ~Amendt"mt"nl) Ali. 11J74. f\lr tht> Wllrd "Chairman" and 
"Vict>-Chalrm.lll" 
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21. (1) The Central Government, if it is of 
opinion that the Corporation has failed 
to carry out its functi0ns under this Act 
or that for any other rea,on it is not 
necessary ... the Central Government by 
notification in the official gazette, dis~olve 
the corporation from such date as may 
be specified in the notification. 

(2) When the Corporation is dissolved under 
Sub-Section (1),-

(a) all members of the Corporation shali, from 
the date of dissolu tion, vacate their office 
as slich members; 

(b) all powers and duties of the Corporation 
shall, as from the date of dissolution, be 
exercised and performed. by the Central 
Government or such person or persons 
as the Central Government may appoint 
in this behalf; 

(c) all moneys and other properties of the 
Corporation shall vest in the Central 
Government. 

22. (1) The Central Government may, by 
notification in the Official Gazette, make 
rules to carry out the purposes of this 
Act. 

(2) Without prejudice to the generality of the 
foregOing power, such rules may provide 
for -

(a) 

(b) 

(c) 
} . 

·Omitted by the NCDC (Amendment) Act. lY74. The original provisions were as 
under :-

{.1} Iht' m.1nner 10 which r¥P~lllallv~ ul the Central Government shall be nominated 
under clause (i) of Sub·Sectlon (3) of Section 3; 

(b) the zonal basis on which nun·officials m.ly bt- r~mmended undei' Sub· clause 
(() of clause (v) uf Sub·Sectlon (J) llf Section 3; 

(e) the manner in which the Chairman and the Vtce-Chairman of the Corporation 
shall be chosen. 
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(d) the term of office of members of the 
Corporation and the manner of filling 
vacancies among them; 

(e) the methods of appointment, th .. 
conditions of service and the scale of pay 
of the '(Managing Director);' 

(f) 

(g) the returns, statement and other 
particulars in regard to the discharge of 
its functions to be furnished by the 
Corporation to th, Central Government; 

(h) the form and the manner in WhiCh, and 
the time within which, the Corporation 
shall furnish to the Central Government 
returns, statements and other particular5 
with regard to the discharge of its 
functions; 

(i) the form and the manner in which, and 
the time within which the Corporation 
shall furnish to the Central Government 
a report of its activities, policy and 
programme ; and 

U) any other matter which has to be, or n'ay 
be prescribed. 

(3) Every rule made under this section shall 
be laid as soon as may be after it is 
made, before each House of Parliament 
while it is in session for a total p~riod of 

• Subslitult"d by the NCDC (Amendment) Act. )1.:'74 for the words "5ecnotary to rhp 
Corpor.1I!nn'· 

... Onlllll .. j b)' Iht' NCD(' (Allll'*,dmt'ot) A,d, ;~7-1, I hl' 'Jn~U\dl proVLSlllO WMi it!> 

un~1t!'r :-

"cn the m.lnnt'r III WhKh Iht' 11H"lIllwr' ... h.1I1 tw IIllmlll.ued OJnder clause (b) \,1 
Sub·St>dlon \ I) ,It ~dh)l\ It) .md tilt' flI.lIl1ll'r III whll.'h the Vh.:e-Chalnnan of the 
Eu'(;ullVe Lumnutlt'c sh.11! bt· nUI1lIll.ltt!'J under dolU:'C (b) llr Sub-Sectton (2) lIf 

that 5«1lon"; 



Power of Cor-
poration to 
make Re~ulo1· 

tHm!'l 

thirty days which may be comprised in 
one session ·or in two [or more 
successive sessions and if, before the 
expiry of the session immediately 
following the session or the successive 
sessions abresaidJ both Houses agree in 
making any modification in the rule or 
both Houses agree that the rule should 
not be made, the rule shail there after 
have effect only in such modified form 
or be of no effect, as the case may be; so 
however, that any such modification or 
annulment shall be without pre,iudice to 
the velidity of anything previously done 
under that rule. 

23. (1) The Corporation may, WiUl the previous 
sanction of the Central Government. by 
notification in the official Gazette, make 
regulation not inconsistent with this Act 
and the rules made thereunder, to 
provide for all maters for which 'proVision 
is necessary or expedient for the purpose 
of giving effect to the provisions of this 
Act. 

(2) In particular, and without prejudice to the 
generality of the foregoing power, such 
legulations may provide for :-

(a) the manner in which meetings of .. [the 
General Council. the board and other 
committees of the Corporation] shall be 
convened, the fees for attending such 
meetings and the procedure to be 
followed there thereat; 

• Substituted by the NCDC (Amendment) Act. 1973 for the words "or in twu 
successive sessions, and if. before the expiry of the session in which it is so laid 
or the session immediately fullowlng", 

•• Substituted by the NCDC (Amendment) Act, 1964 for the wurds ':!he .... :orporation, 
the Executive Commillee and ntlwf committees thereo{", 



(b) the mdhuds 01 "pp,"ntmenl, th~ 

conditions of service and the sl'all.:'s of p.lY 
of the officcr~ other than the "·,M<lOilging 
Director) and other employp{,s of the 
Corporation; 

(c) the duties and conduct of officers and 
other employees of the Curporation; and 

(d) any other matter U1 respect of whICh the 
Corporation is empowered or required to 
make reg-ulations under this A(t. 

(3) The Central CO'Jernment may, by 
nutification in Ih .. • Offin,)1 t;.lzdtl'. rL'!'icinJ 

any regulation which it hilS s.lntioncd and 

there upon the fl'gulatlon sh.,11 (l'ilSl' h.l 

have effect. 

24. (1) With effect from the d,te on which Repeal 

the Curporation is eslilblbhed under S.lVlIl'; 

Section ), the Agricultural Produce 
(Developml·nt ,lIl1..1 W(Hl'holising) 

Corpor.ltion Act, 14.)56 shall. in Sl..l far ,15 2lt III P;l5h 

it reiilles 10 thl" N.ltilHlill Cl..ll1Pl..'fc1tIVt.·· 
Development {Inti IvVarehllllsing BOcHd. 
stand repealed ;-

(2) Notwithstanding such n.'pl'.,I 

(a) all moneys and uther secuntles 
bel(lnging hI till' N.ltlUnal 
CllorerCltivc Dl'\"t'll'pnH.'nl Fund 
which, Imml'di<ltel~ befurt, the said 
date, was maintained by the 
National Coopt.'r(lti\'C' Dl'v('I()pment 
and Wclrehou~ing Hoard t'stclbhshed 
undt'r the rC'pt'clled Act (Jll'n'lI1ilftl'r 
rekl'rl'd Itl ,1'0 Ihl' "',lId l'll.ud I, :,,>11,111 

.... I .. nd 1I.llhtl-rrl'd I" .I11d bl' 
IH,III1I.lllh'd 1'\ tIlt, (.l'l'ppr,III\1!l 

.lnd 



established under Section 3 of the 
Act. 

(b) all moneys and other securities 
belonging to the NatIOnal 
Warehousing Development Fund 
which immediately before the said 
date, was maintained by th(> sa~d 

board under the rC'Pealcd Act, shall 
stand transferred to and be 
maintained by the Central 
W"rehousing Corporation; 

(c) all shares in the capital of the 
Central Warehousing Corporation 
held by the said board shall stand 
transferred to the Centred 
Gll\'C'rnm('nt subject to the same 
liabilities as the payment nf unpaid 
ct!11s on such !'-hares as 'he said 
Botlrd 'N,h subj,,·(t to; 

(d) <1nything done or any ~lCtion taken 
(including any loan advanced, 
subsidy granted and appointment, 
ddq;(1tion, rule of regulation made) 
under the repealed Act, shall in so 
far as it is not inconsistent with the' 
provisions of this Act. be dl'cmcd to 
have been done or tilk~n under this 
Act; and 

(e) alt rights, liabilities and obligations 
of thL' said board, whether arising 
out of ilny contract or 0therwise. 
shall be the rights, liabilities and 
obligations respectively of the 
Corporation established under 
Section 3 of this Act. 



THE SCHEDULED 

(See Section 20) 

Declnratioll of Fidelitlj nnd Secrecy 

1, ___________________ declare that 

I will faithfully, truly and to the best of my Judgement, skill and 
ability execute and perform the duties which are requird of me as a 
member, officer, employee or auditor <as the case may be) of the 
National Cooperative Development Corporation and' which properly 
relate to the office or position L"I the said Corporation held by me. 

I further declare that I will not communicate or allow to be 
communicate to any persons not legally entitled thereto any 
information relati.ng to the affairs of th~ said Corporahon nor will I 
allow any such persons to i.nspect or have access to any books or 
documents belonging to. or i.n the possession of, the Corporation and 
relati.ng to the business of the Corporation. 

Signature 

Signed before me 

Date 
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M[N[STRY OF LAW, JUSTICE AND COMPANY AFFA[RS 

(Legis[ative Department) 

New Delhi, the 22nd August, 1973/Sravana 31, 1895 (Saka) 

The following Act of Parliament received the asseni of the President 
on the 21st August, 1973, and is hereby published for general 
infurmation :-

THE NATIONAL COOPERATIVE DEVELOPMENT CORPORATION 
(AMENDMENT) ACT, 1973 

(21st August, 1973) 

An Act to amend the National Cooperative Deve[orment 
Cl>rporation Act, 1962. 

Be it enacted by Parliament in the Twenty-Fourth year' of the 
Republic of India as follows :-

I. This Act may be called the National Short TII)es. 

2. 

Cooperative Development Corporation 
(Amendment) Act, 1973. 

[n sub-section (2) of section 1 01 the 
NatIOnal Cooperative Development 
Corporation Act, 1962 (hereinafter referred 
to as the principal Act), the words "except 
the State of Jammu and Kashmir" shall be 
omitted. 

AI1lt'ndmt;'nl 
of Secli(ln 1. 
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3. After section 2 of the principal Act, 
the following section shall be inserted, 
namely:-

"2A. Any reterence in this act to any law which 
is not in force, or any functionary not in 
existence, In the State of Jammu & 
Kashmir, shall in relation to that State, be 
construed as a reference to the 
corresponding law In force, or to the 
corresponding functionary in existance. in 
that State". 

4. In sub-section (3) of section 22 of the 
principal Act, for the words "do in two 
successive sessions, and if, before the 
expiry of the session in which it is so said 
or the session immediately following", the 
wurds "or in twu or moce sllccessivt.· 
sessions, and if, before the expiry of the 
session immediately following the session 
or the successive sessions aforesaid" shall 
be substituted. 

(KK. SUNDARAM) 

SecrL'far1f to tile C(lvt'rl1ment (If iJtdia. 
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THE GAZETTE OF INDIA EXTRAORDINARY 

PART 11- SECTION 1 

PUBLISHED BY AUTHORITY 

No. SINew Delhi, Wednesday, March 13, 1974/Pha!guna 22, 1895 
Separate paging is given to this part in order that it may be filed as 
a separate compilation. 

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 

(Legislative Department) 

New Delhi, the 13th March, 1974IPhalguna 22, 1895 (Saka) 

n,e following Act of Parliament received the assent of the President 
on the 13th March, 1974, and is hereby published for general 
information :-

THE NATIONAL COOPERATIVE DEVELOPMENT CORPORATION 
(AMENDMENT) ACT,1974 

No.3 of 1974 

[13th March, 1974) 

An Act further to amend the National Cooperative Development 
Corporation Act, 1962. 

ilL' It L'nactl'd by I'."h,uncnt in the Twenty-hfth yeM of the Republic 
of India as follows:-

1. (1) This Act may be called the National Short III). and 
Cooperative Development Corporation 
(Amendment) Act. 

(2) It shall come into force on such date as 
the Central Government may,by 

70 

commenremenl. 
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notification in the Uffil.:ii.ll Gazette, appoinl 
dnd different d,lte::; may be appointed fur 
different provisions of this Act. 

2. In the' Nallon,,1 C'>l'Pl'",tl\'l' Development 
('orpor,ttil1n !\l't. 1962, Hll'fl.'lnaitl'r fl'h'rrt~d tu as 
th(' principal Al.:t), tor the lllng tItle, tlw following 
:-;hc1J1 bl' substituted, namely 

"An Act tu pru\,llk hlr the II1corporation 

clnd rl'f,uiation ot d (lIrpliratiun for the 
purpo~e of pli.lnnll1~ ,1nd promoting 
programmt.'s ftlr tlh> pnlduction, 

processtng, marketing, storage, export and 
Import 01 dgricultural produce, I,,,,d-stul/s 
and certain other commodities on 
cooperative principles and for matt('cs 
(unncctl:'d tlll'I"l.'wlth." 

3. In Section 2 of the principal Act, 

(i) in ,.:I;}ll:-'l' l,l), 

(1) for thl' wl.rd:-; "l1"\l',\l1';" ,lllV of tht! 

rllllllWill~ Lhl' Wllnt.. "Illdude the 
following" ~h.lll be suthtltutl'd 

(2) III Iklll (i). thl' ""n·ds .. 'lhlJ .... tuffs". 
including sh.dl be IImitted; 

(ii) <lttl'c dau~1:' (a). thl:' lull\)Wlllh ll,luses shall 

bt, inserted, n.\Il"ld~ :-

'(.1,1) "b.1I1k" 111\',11\:-. ,I Il,IIL\lI"l.lli:-'l'd b.mk ;}l1d 

ml"iudL's d sdll'dukd ~1."lnk; 

(.1b) "Blli;Ud" nw.lJlS thl' BO,HJ of m.lIM~Cml:'nt 

01 till' CorplIralhlll (lllbtitutt'd under 

SectillJl 10; 

(iii) II"l c1;ltbl! (d). fll," the w(lrd .lnd figur(' 

"St.'rhon", thl> "",-rlb, hr.Kkt>!s and fi~lIre~ 

"Sub-section (/) 01 S~clton 3"shaJJ be 
substituted; 
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(iv) after clause (d), the following clauses shall 
be inserted, namely:-

(da) "foodstuffs" include:-

(i) coconuts and areca-nuts; 

(.i) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viII) 

(db) 

(de) 

(dd) 

(v) 

(v.) 

'(ga) 

eggs and egg prod ucts; 

fish, whether fresh, frozen 
dried or prL'scrved; 

fruits, whether fresh, 
dried or dehydrated; 

honey; 

meat, whether fresh. frozen, 
dried or preserved; 

milk and milk products; 

vegetables; 

"General Council" means the General 
Council of the Coproration constituted 
under sub-section (4) of section 3; 

"managing director" meant the managing 
director of the Corporation; 

"natiOl1cllised bank" means a 
corresponding new bank as defined in t~e 
B.,llking (\lmp.udL'S (Acquisition ilnd 
Transfer (If Undertakings) Act, 1976; 

in !.:I .. ust: (t'). Ciftcr the words" agricultural 
produce". thl' words "and foodstuffs" 
sh,1l1 be inserted; 

.fter clause l~). the follOWing clause shall 
be ","erted. namely :-

"s,,:lll'duled b.mk" me,ms' a bank fOf the 
tiOll' being indudc III the Second 
Sdwduled to the R~serve Bank of India 
Act. 1934. 



Amendment III 

Sectiun 3. 

71 

4. In s."'Ction 3 of the principal Act, 
for sub-section (3), (4) and (5), the 
following sub-sections shall be 
substituted. namely :-

(3) The Corporation shall carry 
Oil it:-; functions through the 
General Council and the 
Buard. 

(4) The General Coun",1 shaU 
consist of the following 
members, namely:-

(i) a President and a 
President. both to 

Vice
be 

nominated by the Centr;'ll 
( ;{wt'rnml'nt; 

(ii) eight members, ex-officio, to 
b,' nomlllated by the Central 
Government from such of its 
Ministries dealing with 
economic nhltlers ;'1:-. It n1<ly 

think fit; 

(iii) Deputy Governor (If the 
I{e~erve Bank, in-charge uf 
rural credit. ex-officio; 

(iv) M,\Il,lgin~ Dlrl'clor 01 thl' S:'ltl' 
Bank, ex-officio; 

(v) Managing Director of the 
food Corporatlun of India, 
consstituted under the Food 
CorporCltion Act, 1~'64. ex- .1i of t%4 
llrtkio 

(vi) M(ln.lgll1~ Darl'l'Iur \11 the 
('l'l1tr,\I ~\"lfl'-hllUSIng 

Cllrpor.lllnn, llln .... tiflltC'd 
lIlldt.'( \V,lrdhillSI.1 h Curporil-
tlllil I\ll. 11I02. t.'x-olficio; "9 of 1':162. 
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(VII) Chairman uf the Industrial Finance 
CllCpocCltinn 01 lndia, constituted under 
the Industrial FUMn('e Cocpuration Act. 

1 Y4H. ex-officio; 

(VIU) 1\ llll'mbl:1 l"l'prL'!'iclltin,.; banks. 10 bl' 
Ilominntl'd by thl' Centr.l! Covernment, 

(IX) Chairman 01 the NiltlOnal Cooperative 
Union uf indi(l; ex-otfiClo; 

(x) Chairmi'lll of till' National Agn(llltura~ 

Coorpecflti\'f' Markcting Federation. e'\(
officip; 

(xi) Clldirmall of the National Pederiltion of 
Cuoperative Sugar FactClries. ex-offlCiu; 

(xii) Chdlrmdll ul the All Lndia Federation 01 

Cooper"ti"e spinning Mills, ex-officiu; 

(xiii) Chairman of the All India State 
Cooperative Banks Federation, ex-'1Jicio; 

(xiv) Eleven ITIL'll1DerS other than those 
nominatl'd under clause (xv). representi:1g 
the Sinks ,lnd the Union Territones. to 
be llol11m.ltcd by the CL'ntral Governnlenl. 
provided thelt not more than une person 
... he"lll be so numinated from each State or 
Union Territory; 

(>v) Eleven members to be nominated by the 
Ct!ntral Government from among the 
Chairman of the State Lt.·vel Cooperati\'~ 
Ft...·ocratiul1s from the Slates and the Union 
rerntorl's, provided that not more th.ln 
lIlle pt~rson :-.h.111 be ~\,) nomin<lted from 
t.'ek"h Stdlt' or lJnlOn Territory; 

(x\ I) Fuur ml'mbers ff .. ·rn·~l'ntin~ persons 
h.lVing :-,pL'(:I.:l1 knowledgt> 01 or practical 

l'''Pl'rll'IKt.' 1I"l, .lgrlcullural Cl,operativl,;.· 

dl'\'c1opmcnt to be nominated by the 

Centr.ll l;llvl'rnnwnt; 

15 III IY41l. 



Alnl'l,dlllt'nl 1,1 

Sl'elh'" -'. 

75 

(xvii) Three membt.'rs n:presentmg natIOnal 
level nr~ilnis(\tions ungaged or 
II1tl'rt'!'>Il'J III the promotion and 

develupmenl Dl cooperative 
progr"mmes, 10 be nO!TImaled by Ihe 
Central Government. 

(5) The powers and luncllOns of Ihe 
Corpur.ltldn !"Ih.lll bt' t'x~rclsl;:'d or 
disch.ugt.·d, as thl' Ctl.:">€' may be, by the 

Ct.·I1t.'ral L· .. .Iunrll, .1nd rderences 

d!"ll'whl'l"l' in thb Act to tht! Corporation 
!"Ihal!. link!'>!'> tht.' ..... lI1text lItherwis~ 

fl'l!lIlfl'S be l\lllstrUt'J .ts relerenl"l'S to 
thl' Ll'llt'r.lI Cl'ltn\,:11 

(6) Nulwilhsl"ndll1g Ihe l"PIrY of Ihe 
prescribed lerm Df hIS office, every 
member DE the General COllncil shall 
continue to hold Office ilS ~uch, until 
his successor in such office has assumed 
charge of such officl' 

(7) Members of Ih,' enwr,,1 CuunClL olher 
th.Hl thl' m.ln.l . ...;lllg dln-dor, ... h,ill be en
titled to ct'ceiv(' such !'iitting fees as m~y 
bt' ~peclhcd by regul.HIlJnS made by the 
CorporatIOn under thiS Act, for 
.lttl'nd1l1H any Illl'l;:'tJn~ ot Ihl' Cellf'ral 
Council. 130ilrd ot dny cummlttee of the 
Curpl1ratl(ln. 

"l'nl\'lded that Ill' ntlil'loll member 
shall be L'lltltlcd to rt'o.'I\'~ ,U1y ~Itti..n~ 

It·l· ... 

5. In Sl.'dll)J\ 4 01 till' pnl1u?,ll Ad, Ul \, lallsl! 
(iii) hefure tilt' word ... "J! hl.' b ,1 ~,llilncd utftnal", 
till' wl)rd:-, ··t.'XlL'pt III tlw l,hl' l'( m.ll1dglllg 

oucctor", Sh.lll b\" IIbl.'rtL'd. 
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Amendment of 6. In section 7 of the principal 
Section 7. Act,-

Amendment of 
St.'cllOn H. 

(i) in sub-section (1) for the 
words "shall meet at such 
times", the words "shall 
ordinarily meet twice a year 
at such times" shall be 
substituted; 

(il) in sub-section (2) and (3). for 
the words "Chairman" and 
"Vice-Chairman", wherev~r 
they occur, the words 
"President" and "Vice 
President" shall respectively, 
be substituted. 

7. In section 8 of the principal Act, 

(i) in sub-section (1), for the 
words "Secretary" of the 
Corporation, the words 
"managing director" shall be 
substituted; 

(ii) in sub-section (3), in clause 
(a), for the word "Secretary", 
the words "managing 
director" shall be substituted; 

(iii) after sub-section (3), the 
following sub-section shall be 
inserted ;-

"(4) The Managing Director shall 
exercise such powers and 
perform such duties as the 
Board may entmst or delegate 
to him". 

8. In section 9 of the principal 
Act.-

Amendment of 
Sectiun 9 
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(i) for sub-section (1), the following sub
sections shall be substituted, namely:-

"(I) Subject to the provisions of this Act, the 
functions of the Corporation shall be to 
plan and promote programmes, through 
cooperative societies, for-

(a) the production, processing, marketing, 
storage, l>xport ilnd in"lport of "gricultuml 
produce, foodstuffs, poultry feed and 
notified commodities; 

(b) the collection, processing, marketing, 
storage and export of minor forest 
produce,"; 

(ii) U\ sub-section (2),-

(a) in clause (b), for the words "agricultural 
produce", the words "agricultural 
produce, foodstulls", "shall be 
substituted"; 

(b) after clause (e), the following clauses shall 
be inserted, namely:-

"(d) provide loans and grants directly to th. 
national level cooperative societies and 
other cooperative societies havUlg oblt:('ts 
ex tending beyond one State; 

(e) provide loans to couperative societies on 
the guarantee of State Government or In 

the case of cooperative societies in the 
Union Territories on the guacitntcE" of 
C~ntral Govt" 

(0 piuti('ipatc in the shiu\.' C<lp;till of the 
national level ("oopL'r.1tI\'t..' SO,,-'ll'tlL'~ .1IlJ 
other cooperative societie!-o h..WIng object 
extending beyond one State". 



Substitution of 
new Section for 
Seclion 10. 

Bmud of M.llla· 
gemelli of Ihe 
Ctlrptlratlt11l. 
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9. For Section 10 of the principal Act, the following 
section shall be substituted, namely : 

"10.(1) There shall be a Board of Management of 
the Corporation which shall consist of the 
following members, namely :-

(i) the Vice-President of the General Council, 
who shall be the Chairman; 

(ii) three members of the General Councii to 
be nominated by the Central Government 
from among the members referred to in 
clause (ii) of Sub-Section (4) of Section 3; 

(iii) the member of the General Council referred 
to in clause (iii) of Sub-Section (4) of Section 
3; 

(iv) one member of the General Council, to be 
nominated by the Central Government from 
among the members referred to in clauses 
(ix), (x), (xi), (xii), and (xiii) of Sub-Section 
4 of Section 3; 

(v) two members of the General Council, to be 
nominated by the Central Government irom 
among the members referred to in clause 
(xiv) of Sub-Section (4) of Section 3; 

(vi) two members of the General Council, to be 
nominated by the Central Government from 
among the members referred to in clauses 
(xvi) of Sub-Section (4) of Section 3; 

(vii) one member of the General Council, to be 
nominated by the Central Government from 
among the members referred to in clauses 
(xvi) and (xvii) of Sub-Section (4) of Section 
3; 

(VIIi) the Managing Director. 

(2) The Vice-Chairman oi the Board ,ha,] be 
nominated by the Central Government. 



Inst-rlmn uf 
new $t>ction 
12A 

(3) Subject to the general control, 
direction and superintendence 
01 the General Council, the 
board shall be competent to 
deal with any matter within 
the (Onlpctenl:t..' ot the 
Corporation, 

(4) The Board shall meet at such 
times and at such places and 
shall observe such procedure 
in rega~d to transactwn uf 
busine:is at its meetings 
(including the quorum at 
meetings) as may be provided 
by regulations made by the 
Corporation under this Act, 

(S) The l.·onlirmed minutes 01 
every meeting 01 the board 
shall be laid before the 
General Council at its next 
lollowing meeting." 

10, In Section 12 01 the prinCipal 
Act,-

(i) in clause (a), the word "and" 
occuring at the end shaI: b., 
omitted; 

(Ii) in c1"lbl' (b), the wllrd ",1111..1" 

shnll be Ulserted ell th(;' end; 

(iii) alter clause (b), the 101lowUlg 
c1,luse ~h,lll bL' II1~l·rIl'J. 

namely:-

"(c) such additional g"ants, II any, 
lor the purpose 01 thIS act," 

11. After Sl'dillO 12 of the pnnl.·lpd.l 
Act. the toilo\\'i/l~ Sl'CIH'1l ... h.lll bl' 
inserted, nitoll'iv '-

Amendmt"nl of 
Sot-rllun 12. 



1',IWt'r (-'lrp,'r,l-
LIIIIl hi h"rnlw 

Ill""l'Y· 

·\lllt·lhlmt'1l1 

"I :-iot',:lutll n 

X() 

"12(1) Ihe Corpor"tioll may. for the 
purpose 01 Li.urying out its functions 
under this Ad. and. with the prl'vious 
approval of. ,md subjl'Ct to the directions 
uf the Cl'ntral Guvernment, borrow 
money from:-

(a) th" public by the issue or sale 
01 bunds or debentures, llr 
both carrying interest at such 
rates as may be specified 
therein; 

(b) any bank or othp.r financial 
in!'otitution; 

(c) ilily other ,lUthonty. 
orgilnisation of institution as 
m"y be specially approved by 
thL' Central Cuvernment in 
Ihi, behalf. 

12(2) TIll' Celllr,,1 Covl'mment may 
gu.uantee the repaymcnt llf the moneys 
borrowed by the Corpuration under 
Clause (a) of Clause (b) or Clause (c) of 
Sub-Section (1) and Ihe paymenl "f 
inteCt'st tht.'reon lInd uther indd~ntaJ 

charges ... 

Act 
12. In Sc·dion 13 u. Ihe prinCipal 

(i) in Sub-Section (1):-

(a) after Clause (b). the 
following Clause shall be 
inserted. namely :-

··(ba) all moneys borrowed 
under Section 12A"; 

(b) in CI.IUSl· (d) .lftef the 
words "or dividends", the 
words or other 
re,lhs,ltlun" ~h.lll be 
in:;l'rll'd; 
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(ii) in Sub-Section (2), in Clause (b), (or the 
word "officers" the words "Mana~ing: 

Director" and the "officers" sh,lll be 
substituted; 

(iii) U1 Sub-St.'ction (3), (or the words "State 
Bank" the words "State Bank or a 
nationalised bank" shall be substituted. 

13. In Section 18 of the principal A(t, lor the wllrds 
"the Corporation", the words "U,e l;clleral CounCil, the 
Board or any of the committcl'!t of the Corportltltm" 
shall be substituted. 

14. In Section 19 01 the principal Act. lor the words 
"Chairman or the Vice-Chairman", the words "President 
or the Vice-President" shall be substituted. 

IS. In Sub-Section (2) 01 Section 22 01 the pnncipal 
Act,-

(i) in clause (a), (b) and (c) shall be onutted; 

(ii) in clause (e), for the words "Secretary to 
the Corporation", the words "Managing 
Director" shall be substituted; 

(iii) clause (I) shall be omitted; 

16. In Sub-Section (2) 01 Se,-tion 23 "I th,' prinCipal 
Act,-

(i) In dllll:-'l' (dL lor thl....' \ .. vlll"d~ 'the 
Corpor.ltiol1, thl' J:Xl'ClItIVl' Commlth.·(: 
and other nlfnmitll'l'~ tllt'rcof", the worLi:-. 
"the t.;cnerai CUlIll(d, the Board and uther 
committees of till' Corporation" sh.lil be 
substituted; 

(ii) in dau!'(' (b). for till' word "Sl'cret.uv". 
the words "Managmg Director" sl1.111 bp 
substituted. 

Amendment of 
St-ctlon 1M. 

Amendml:.'nt of 
St.-ctinn 19. 

AmenOllient of 
~tion 22. 

Amendment. 

(I-. I-. ~L;<.;t)I\RAM) 

~~ ... rt·t..lry tu tht.' lJP"t.'rnmcnt of IndIa. 



ANNEXURE 11/ 

PUBLISHED IN PART II SUB-SECTION (I) OF SECTION 3 OF 
THE GAZETTE OF INDIA EXTRAORDINARY ON 

29TH MARCH. 1974 

Government of India 
Ministry of Agriculture 

(Department of Cooperation) 

Krishi Bhavan. 
New Delhi. 

NOTIFICATION 

No. GSR. 148 (E) Dated the 26th March. 1974 

In exercise of the power conferred by Sub-Section (2) of Section 1 
of the National Cooperative Development Corporation (Amendment). 
Act. 1974 (3 of 1974). the Central Government hereby appoint the 1st 
day of April. 1974. as the date on which all th" provisions of the said 
Arl. other than those specified below. shall come into force. 

Sccllon 3 (ii) in so far as it reletes to the definition of "Board"; 

St'ctU.)Jl :\ (iii); 

Section 3 (iv) in so far as it relates to the definition of "General 
CounCil"; 

Section 4; 
Section 6; 
Section 7 (iii); 
Section 9; 
Section 13; 
Section 14; 
Section 15 (i); 
Section 15 (iii); and 
SectIOn 16 (,). 

(File No. L-12011/3/74-MWS) 

Sd/-
(A. DAS) 

Joint Secretary to the Government of India. 
Dated 26.3.1974 

K2 



ANNEXURE IV 

(TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY 
PART II SUB-SECTION (I) OF SECTION 3) 

Government of India 
Ministry of Industry and Civil Supplies 

(Department of Civil Supplies and Cooperation) 

NOTIFICATION 

New Delhi 
No. GSR. 148 (E) Doted the 4th April, 1975 

In exercise of the Powers conferred by Sub-Section (2) of Section 
1 of the National Cooperative Development Corporation (Amendment) 
Act, 1974 (3 of 1974), the Central Government, hereby appoints the 
7th day of April, 1975, as the date on which the following provisions 
of the said Act shall come into force, namely: 

Section 3 (ii), in so for as it relates to the definition of "Board"; 
Section 3 (iii); 
Section 3 (iv) in so far as it relates to the definition of "General 

Council"; 
Section 4; 
Section 6; 
Section 7 (iii); 
Section 9; 
Section 13; 
Section 14; 
Section 15 (i); 
Section 15 (iii); and 
Section 16 (i). 

(File No. L-120II/3i74-MWS) 

Sd/
(A. DAS) 

Joint Sel..'fctary to '.he CO\"l"rnmcnt of India. 

General Manager, 
Government of India Press, 
New Delhi. 

8, 



ANNEXURE V 

TO BE PUBLISHED IN THE GAZETTE OF INDIA PART II 
SUB-SECTION II OF SECTION 3 

Government of India 
Ministry of Industry and Civil Supplies 

(Department of Civil Supplies and Cooperation) 

New Delhi 

Dated the 22nd September, 1975 

NOTIFICATION 

No. 5.0. Dated 

In pursuance of the notification of the Government of India in 
the Ministry of Home Affairs No. 5.0. 452 (B), dated the 26th August, 
1975, the Central Government hereby appoints the 2nd day of Ociob~r, 
1975, as the date on which the National Cooperative Devdopment 
Corporation Act. 1962 (26 of 1962), shall come into force in the State 
of Sikkim. 

Sd/
(A. DAS) 

Joint Secretary to the Government of India. 

To 

The General Manager, 
Government of Indid Press. 
Ring Road, 
New Delhi. 

Copy to all concerned. 

The Managing Director, 

No. L. 12012/19/73-CMP 

National Cooperative Development Corporation, 
C-56, South Extension, Port-ii, 
New Delhi-ll0049. 
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ANNEXURE VI 

(TD BE PUBLISHED IN PART II, SUB-SECTION (I) 
OF SECTION 3 OF THE GAZETTE OF INDIA 

GOVl'rnment of India 
Ministry 01 Food, Agriculture, 

Commul1lty Development & Cooperation 
(Department of Cooperation) 

No. C.5.R. 

Krishi Bhavan, New Delhi -1. 

NOTlf-ICATION 

Dated 

January 30, 1967 
Magha 10, 1888 

In exercise of the powers conferred by clause (e) of Section 2 
of the National Cooperative Development Corporation Act, 1962, 
the Central Government hereby declares the folIowing commodities 
to be "notified commodities" for the purpose of this Act, 
namely:-

(i) Scaps 

(ii) Match Boxes 

(iii) Kerosene Oil 

(IV) Textiles 

(V) Cement 

(vi) Tea 

No. F 6-1/66-Plan 

Sd/
(VV l\:dthan) 

Deputy Secretary to th'! Government of India. 

X5 



To 

The General Manager, 
Government of India Press, 
New Delhi. 
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Copy forwarded to : 

1. The Secretary, National Cooperative. Development 
Corporation, New Delhi, with reference to his letter No. 13-
44/66-55 dated the 12th December, 1966. 

2. The Secretaries in charge of Cooperation, All State 
Governments/Union Territories. 

3. The Registrar of Cooperative Societies, All States/Union 
Territories. 

4. The Director (Publication), National Cooperative Union of 
India, 72, Jorbagh, New Delhi-3. 

Sd/- S.K. tv;_:ik 
for Deputy Secretary to the Government of India 

(Ref File No. NCDC. 16-3/76-P&C). 



ANNEXUl{E VI 
Continued. 

(TO BE PUBLISHED IN PART n, SUB-SECTION (I) OF 
SECTION 3 OF THE GAZETTE OF INDIA) 

Government of India 
Mini::itry of Food. Agnt.:ultufl', CummunIty 

Development and Cooperation 
(Department of CooperatIOn) 

Krishi Bhawan, New Delhi. 

July 25, 1967 

Sravana, 3, 1889 

NOTIFICATION 

G.S.R. No. Dated 

[n exercise of the powers conferred by clause (e) of section 2 of 
the National Cooperative Development Corporation Act 1962, the 
Centra[ Government hereby declares the following wmmodities to be 
"notified conlmodities" for tht: purpose or th.1t Act, namely :-

l. F~rtiltsers. 

(1) InorganIC rerlili,crs. 

(2) Organic fertilisers. 

(3) Mixed f"rtil""" 

2. Insecticides, fllngicjde~, weedicides and the like. 

3. Agricultural machinerv, 

(1) Tractors, h,Hv("stors and the likl'. 

(2) Agricultural implements. 

4. Earth moving machincry 

Bulldozers, dumpers, scrilpt'rs, lo.ldefs, ~ho\'els, draglines. 
bUI.'ket-wheel. eXl"iH'.llllrs, ro,ld r(lPl'fS .1Jld the like, 

X7 
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5. Paper and pulp Illcluding paper products 

(1) Paper-writing, printing and wrapping. 

(2) Newsprint. 

(3) Paper board, straw board. 

(4) Paper for packing (corrugated paper, Craft p"per, paper 
bags, papercontainers, and the like) 

(5) Pulp-wood pulp, mechanical. chemical induding 
dissolving pulp. 

6. Formentation industries 

(1) Alcohol 

(2) Other products of fonnentation industries. 

7. Timber products 

(1) Plywood. 

(2) Hardboard, including fibre-board, chip board and the 
like. 

(3) Matches. 

(4) Miscellaneous furniture components, (bobbins, shutters 
and the like). 

No. F. 6-1/66-Plan 

Sd/-

(Shri v.v. Mathan) 
Deputy Secretary to the Government of India 

The General Manager, 
Government of India Press, 
New Delhi. 



Copy forwarded to :-

I. The Secretary. National Cooperative Development 
Curporation. New Delhi. with reference to their letter No. 
NCDC. 1O-21/65-Coord. dated the 9th June. 1%7. 

2. The Secretaries in charge of Cooperation. All State 
Governments/Union Territories. 

3. The Registrars ul Cooperalive Socielles. All States/Union 
Territones. 

4. The Director (Publica lion). National Cuoperative Union of 
India. 72. Jorbagh. New Delhi-llOOO3. 

(Sd/
(S.K. Malik) 

for Deputy Secretary to the Government of India 



ANNEXURE VI 
C<.mtinued. 

Copy 

(TO BE PUllLlSHED IN PART II, SUB-SECTION (I) OF 
SECTION 3 OF THE GAZETTE OF INDIA) 

GOVl'rnment of India 
Ministry of Food, Agriculture, Community 

Dl'velupment and Cooperation 
(Department 01 Cooperation) 

Krishl Ilhawan, New Ddhi. 
(ktnber, 16, 1967 

NOTIFICATION 

CSR. No. 

In exercise of the powers conferred by clause (e) 01 Section 2 01 
the Nationi:li Cooperative Oevt,;'lopllwnt Corporation Act 1962, the 
Central Government hereby declares the following commoaity to be 
"notified commodity" for the purpose of that Act, namely :-

To 

(i) LAC 

(F. No. 6-1/66-Plan) 

Sa/-
(R. Vengu) 

Under St:'actary to the Covprnment of Indid 

The Genera) Miln,lgt:r, 
Cuvl'rnmcnt of India Prcs~, 

New Delhi. 

I. 111e Sl'Cfdary, NUX, C-56, South Ext. (Part-II), New DeIhi
IA,wlth rl'/crl'l1(e to his letter N(,. 12-21/65-Coord. (NCDC) 
2~61%7. 

2. Tht' SL'crt"tanl's-lI1-char~e 01 Cooperation. AU Stah~s/U.Ts. 

I)() 
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3. The Registrar of Cooperative Societies, All States/U.Ts. 

4. The Director (Publcation), National Cooperative Union of 
India, 72, Jorbagh, New Delhi-Il0003. 

Sd/-
(R. Vengu) 

Under Secretary to the Government of India 



ANNEXURE VI 
Continued 

Copy 

(TO BE PUBLISHED IN PART II, SUB-SECTION (I) OF 
SECTION 3 OF TIiE GAZETIE OF INDIA) 

Government of India 
Ministry of Food, Agricuitllr-, Community 

Development and Cooperation 
(Department of Cooperation) 

Krishi Bh,,·;an. New DeU1i. 
Dated the 17th March, 1970. 

NOTIFICATION 

G.5.R.No. Dated 

In exercise of the powers conferred by clause (e) of s.,cticn 2 ,,' 
the NatIOnal Cooperative Development Corporation Act, 1962 (26 of 
1962), the Central Government hereby declares "Rubber" to be a 
"notified commodity" for the purpose of the said Act. 

To 

(No. F-6-1/66-Plan) 

Sd/-
(S.V. Ramaswamy) 

Under Secretary to the Govemm"nt "f India 

Tht.> General Manager, 
Covernment of India rress. 
New 0\-'U1i. 



Copy forwarded to ;-

1. The Secretary, NCIX, New Delhi. 

2. The Secretaries incharge of Cooperation. All Stale 
Governments/UnionTerritories. 

3. The Registrar of Cooperative Seocieties/ All Stiltes/ Union 
Territories. 

4. The Director (Publication), National Cooperative Union of 
India, 72. ]orbagh, New Delhi-Il0003. 

Sd/-
(S.v. Ramaswamy) 

Under Secretary to the Government of India 
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